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RAJBALA & OTHERS
' V.
STATE OF HARYANA & OTHERS
(Wit Petition (Civil) No. 671 of 2015)
DECEMBER 10, 2015

[J. CHELAMESWAR AND ABHAY
MANOHAR SAPRE, JJ.]

Haryana Panchayati Raj Act, 1994 [As amended by
Haryana Panchayati Raj (Amendment) Act, 2015]:

s.175(1)(t) and (u) [As inserted by Haryana Panchayati
Raj (Amendment) Act, 2015] — Constitutional validity of —
Held: Clauses (t) and (u) of s.175(1) are intravires the
Constitution — Indebtedness/ insolvency is recognized as a
factor which is incompatible in certain circumstances with the
right to hold an elected office under the Constitution as is
evident from Articles 102(1)(c), 191(1)(c), 58(1)(c) and 66
{1)(c) of the Constitution — Insclvency is a field over which
both the Parliament as well as the State Legislatures have
legislative competence concurrently to make laws as itis one
of the topics indicated under Entry 9, List Il of the Seventh
Schedule to the Constitution — Constitution of India, 1950 —
Arts.58(1)(c} and 66 (1)(c), 102 (1)(c) and 191(1)(c); VII
Schedule, List Ill, Entry 9.

s.175(1)(v) [As inserted by Haryana Panchayati Raj
(Amendment) Act 2015] — Constitutional validity of — Held:
The impugned provision creates two classes by virtue of
educational qualification — The object of such classification
is to ensure that the members of Panchayat have basic
education enabling them to discharge various duties — The
object sought to be achieved cannot be said to be irrational
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or ilfegal or unconnected with the scheme and purpose of
the Act or the provisions of Part IX of the Constitution - Thus
the classification is based on intelligible differentia, is
reasonable and has a reasonable nexus with the object
sought to be achieved — Hence ihe same is constitutional —
Constitution of India, 1950— Art. 14 and Part IX.

s.175(1)(w) [As inserted by Haryana Panchayali Raj
(Amendment) Act, 2015] — Constitutional validity of — Held:
Disqualifying a person from contesting Panchayat election,
if such person has no functional toilet at residence, cannot
be said to be unconstitutional - Stipulation by legislature that
those who are not following basic norms of hygiene are
ineligible to become administrators of civic body, such a
policy can neither be said to create a class based on
intelligible criteria nor can such classification be said to be
unconnected with the object sought to be achieved by the
Act~ Constitution of India, 1950 - Art. 14 and Part IX.

Election Laws:

Right to vote — Nature of — Held: Right to vote is a
constitutional right — It is not a statutory right pure and simple.

Right to contest election — Every person entitied fo be a
voter by virtue of declaration u/Art. 326 is not automatically
entitled to contest in any of the elections — Certain further
restrictions are imposed on a voter’s right to contest elections
— Constitution of India, 1950 - Aris. 326, 84, 173, 102 and
191.

‘Right to vote’ and 'right to contest’ an election to a
Panchayat — Nature of - Held: Such rights are constitutional
rights subsequent to introduction of Part IX of the Constitution
— Both the rights can be curtailed/ regulated by the
appropriate legislature direcltly.
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Right fo vote and right to contest elections — Distinction
between — Discussed.

Constitution of India, 1950:

Arts. 84, 1 73, 102 and 191 — ‘Qualifications’ and
Disqualifications’ for membership of ‘Parliament’ and ‘State
Legislature’ - Distinction between — Held: There is no legal
distinction between the two expressions.

Part IX, Art. 243B, 243F — Right to contest a Panchayat
election — Qualifications and Disqualifications for— Held: Part
IX of the Consiltitution is silent about ‘qualification’ required
for a candidate for election to Panchayat — Constitution only
prescribes ‘disqualifications’ for membership of Panchayats
—~ ‘Qualifications’ and ‘Disqualifications relevant for
membership of the Legislature are equally applicable to the
membership of Panchayats.

Judicial Review ~ Examination of constitutional validity
of legislation — Power of Supreme Court — Held: It is not
permissible for the Court to declare a statute unconstitutional
on the ground of its arbitrariness — Courts do not examine
the wisdom of legislative choices unless the legisiation is
otherwise violative of some specific provision of the
Constitution.

Doctrine — Doctrine of due process — Applicability of,
under Constitution of India.

Words and Phrases:

‘Qualification’ and ‘Disqualification’— Meaning of, in the
context of Arts. 84, 173, 102 and 191 of the Constitution of
India, 1950. '

‘Insolvent’— Meaning of, in the context of election law.
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Dismissing the writ petition, the Court

HELD: Per Chelameswar, J.

1.1 The “right to vote”, if not a fundamental right, is
certainly a “constitutional right” and “it is not very
accurate to describe it as a statutory right, pure and
simple”. Every citizen of this country has a constitutional
right both to elect and also be elected to any one of the
legislative bodies created by the Constitution. [Paras
21 and 22] [1127-F; 1128-C]

People’s Union for Cfvil Liberties (PUCL) &
Anotherv. Union of India & Another 2003 (2) SCR
1136 : (2003) 4 SCC 399; Desiya Murpokku
Dravida Kazhagam (DMDK) & Anotherv. Election .
Commission of India 2012 (3) SCR 1084 : (2012)

7 SCC 340 - relied on.

Shyamdeo Prasad Singh v. Nawal Kishore Yadav
2000 (2) Suppl. SCR 668 : (2000) 8 SCC 46 -
held inapplicable.

K. Krishna Murthy (Dr.,) & Others v. Union of India
& Another2010 (6) SCR972: (2010) 7 SCC 202;
Krishnamoorthy v. Sivakumar & Others 2015 (4 )
SCR 987 : (2015) 3 SCC 467 - held per-in-
curium,

N.P. Ponnuswami v. Returning Officer, Namakkal
Constituency, Namakkal, Salem AIR 1952 SC 64

: 1952 SCR 218; Jyoti Basu & Others v. Debi
Ghosal & Others 1982 (3) SCR 318 : (1982) 1
SCC 691; Mohan Lal Tripathi v. District Magistrate,
Rai Bare:lly & Others 1992 (3) SCR 338 : (1992) '
4 SCC 80 - referred to.
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1.2 The Constitution recognises the distinction
between the ‘Right to Vote’ at various elections
contemplated under the Constitution and the ‘Right to
Contest’ at such elections. There are various other
electoral rights recognised or created by the statutes and
the Representation of the People Act, 1951 recognises
the same. [Para 31] [1133-F-G; 1134-A]

2.1. The provisions of the Constitution indicate that
every person who is entitled to be a voter by virtue of
the declaration contained under Article 326 is not
automatically entitled to contest in any of the elections.
Certain further restrictions are imposed on a voter’s right
to contest elections. [Para 37] [1137-F-G]

., 2.2 Articles 84 and 173 purport to stipulate
qualifications for membership of Parliament and
Legislatures of the State respectively. Articles 102 and
191 purport to deal with disqualifications for membership
of the above mentioned two bodies respectively. All the
four Articles authorise the Parliament to prescribe further
qualifications and disqualifications, as the case may be,
with reference to the membership of Parliament and
Legislatures of the State as the case may be. [Para 38]
[1137-H; 1138-A-B]

2.3 There is no clear indication in any one of these
four Articles or in any other part of the Constitution as to
what is, the legal distinction between the two
expressions ‘qualification’ and ‘disqualification’. In
common parlance, it is understood that a qualification
or disqualification is the existence or absence of a
particular state of affairs, which renders the achievement
of a particular object either possible or impossible.
Though there are two sets of Articles purporting to
stipulate qualifications and disqualifications, there is
neither any logical pattern in these sets of Articles nor
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any other indication which enables discernment of the
legal difference between the two expressions. The
_ distinction between qualifications and disqualifications

is purely semantic. Thus, subject to restrictions, every
citizen has a constitutional right to elect and to be elected .

to either Parliament or the State legislatures. [Paras 39
and 40] [1138-C-E; 1139-A-B]

Manoj Narula v. Union of India (2014).9 SCC1-
relied on. '

3.1 Haryana Panchayati Raj Act, 1994 was to bring
the then existing law governing Panchayats in the State
in tune with the Constitution as amended by the 73
amendment. AS required under Article 243B, a three tier
Panchayat system at the Village, ‘Samiti’ and District level
is established under the Act with bodies known as Gram
Panchayat, Panchayat Samiti and Zila Parishad. [Para
7]1[1122-C-D]

3.2 Having regard to the scheme of Part IX of the
Constitution, the purpose for which Part IX came to be
introduced in the Constitution by way of an amendment,
such constitutional rights exist in the context of elections
to the Panchayats. [Para 42] [1139-E-F; 1140-A]

Javed & Others v. State of Haryana & Others 2003
(1) Suppl. SCR 947 :(2003) 8 SCC 369 —relied
on. :

Bhanumati & Others v. State of U.P. 2010 (7) SCR
585 :(2010) 12 SCC 1 - referred to.

3.3 Part IX of the Constitution does not contain any
express provision comparable to Article 326 nor does it
contain any express provisions comparable to Article 84
and Article 173. The text of Article 326 does not cover
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electoral rights with respect to Panchayats. In
contradiction to Article 326, Constitution does not
contain any provision which stipulates that a person to
be a voter at elections to Panchayat is required to be
either (i) a citizen of India or (ii) of any minimum age.
Similarly, in the context of right to contest an election to
Panchayats, Part IX is silent regarding qualifications
required of a candidate. All that the Constitution
prescribes is disqualification for membership of
Panchayats. [Paras 44 and 45} [1140-D; 1141-C-D]

3.4 Itappears from Article 243F, that any person who
is disqualified by or under any law for the time being in
force for the purposes of elections to the Legislatures
of the State concerned is also disqualified for being a
member of Panchayat. In other words qualifications and
disqualifications relevant for membership of-the
Legislature are equally made applicable by reference to
the membership of Panchayats. Though such
qualifications and disqualifications could be stipulated
only by Parliament with respect to the membership of
the Legislature of a State, Article 243F authorises the
concerned State Legislature also to stipulate
disqualifications for being a member of Panchayat. [Para
46] [1141-H; 1142-A-C]

3.5 Thus, the right to vote and right to contest at an
election to a Panchayat are constitutional rights
subsequent to the introduction of Part IX of the
Constitution of India. Both the rights can be regulated/
curtailed by the appropriate Legisiature directly.
Parliament can indirectly curtail only the right to contest
by prescribing disqualifications for membership of the
Legislature of a State. [Para 47] [1142-D]

4.1 Itis a settled principle of law that curtailment of
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any right whether such a right emanates from common
law, customary law or the Constitution can only be done
by law made by an appropriate Legislative Body. Under
the scheme of Constitution, the appropriateness of the
Legisiative Body is determined on the basis of the nature
of the rights sought to be curtailed or relevant and the
competence of the Legislative Body to deal with the right

1113

having regard to the distribution of legislative powers .

between Parliamentand State Legislatures. Itis also the
settled principle of law under the Constitution that every
law made by any Legislative Body must be consistent
with provisions of the Constitution. [Para 48] [1142-E-G]

4.2 It is not permissible for this Court to declare a
statute unconstitutional on the ground thatit is ‘arbitrary’,
since such an exercise implies a value judgment and
courts do not examiné the wisdom of legislative choices
unless the legislation-is otherwise violative of some
specific provision of the Constitution. To undertake such
an examination would amount to virtually importing the
doctrine of “substantive due process” employed by the
American Supreme Court at an earlier point of time while
examining the constitutionality of Indian legislation. The
doctrine of due process has no application under the
Indian Constitution. [Paras 68 and 69] [1160-A-C; 1161-
A] :

A.S. Krishna & Others v. State of Madras AIR 1957
SC 297 : 1957 SCR 399; Municipal Committee
Amritsar v. State of Punjab 1969 (3) SCR 447 :
(1969) 1 SCC 475 - relied on.

Subramanian Swamy v. Director, Central Bureau
of Investigation & Another 2014 (6) SCR 873 :
{2014) 8 SCC 682; Indian Council of Legal Aid v.
Bar Council of india 1995 (1) SCR 304 : (1995) 1
SCC 732; B. Prabhakar Rao & Others v. State of
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Andhra Pradesh & Others 1985 Suppl. SCR 573
: 1985 (Supp) SCC 432; D.S. Nakara & Others v.
Union of India 1983 (2) SCR 165 : (1983) 1 SCC
305; R.K. Garg v. Union of India 1982 (1) SCR
947 : (1981) 4 SCC 675; State of Andhra Pradesh
& Others v. McDowell & Co. 1996 (3) SCR 721 :
(1996) 3 SCC 709 - held inapplicable.

His Holiness Kesavananda Bharati
Sripadagalvaru v. State of Kerala & Another 1973
(0) Suppl. SCR 1 : (1973) 4 SCC 225; Indira
Nehru Gandhi v. Raj Narain 1976 SCR 347 :
(1975) Supp SCC 1; E.P. Royappa v. State of
Tamil Nadu & Another1974 (2) SCR 348 : (1974)
4 SCC 3; Maneka Gandhi v. Union of India &
Another1978 (2) SCR 621 : (1978) 1 SCC 248 -
referred to. '

5.1 Constitution makers recognised indebtedness
as a factor which is incompatible in certain
circumstances with the right to hold an elected office
under the Constitution. Article 102(1)(c) and Article
191(1)}(c) declare that an undischarged insolvent is
disqualified from becoming a Member of Parliament or
the State Legislature respectively. By virtue of the
operation of Article 58(1)(c) and 66(1){c), the same
disqualification extends even to the seekers of the
offices of the President and the Vice-President.
Insolvency is an aspect of indebtedness - a specified
category of indebtedness. The Constitution makers
considered that people who are insolvent are not eligible
to seek various elected public offices, there is no
constitutional infirmity, if the legislature declares people
who are indebted to cooperative bodies or in arrears of
electricity bills to be ineligible to become elected
representatives of the people in Panchayats. Insolvency
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is a field over which both the Parliament as well as the
legislatures of the State have a legislative competence
concurrently to make laws as it is one of the topics
indicated under Entry 9, List Ill of the Seventh Schedule
to the Constitution. [Paras 89 and 90] [1168-D-E; 1169-
A; 1170-A-B; 1171-A]

5.2 Assuming for the sake of argument that
somebody who is so indebted falling within the
prescription of clauses (t) and (u) of Section 175(1) of
the Act is still interested in contesting the Panchayat
elections, nothing in law stops such an aspirant from
making an appropriate arrangement for clearance of the
~arrears and contest elections. Justness of a situation
where there is dispute regarding the liability, is once
again in the realm of the wisdom of the legislation. The
Court cannot sit in the judgment over the same. But
nothing in law prevents an aspirant to contest an election
to the Panchayat to make payments under protest of the
amounts claimed to be due from him and seek
adjudication of the legality of the dues by an appropriate
forum. Thus, there is no substance in the challenge to
clauses (t) and (u) of Section 175(1) of the Act. [Para 92]
[1172-C, E-F] ,

6.1 The impugned provision namely s.175(1)(v)
creates two classes of voters - those who are qualified
by virtue of their educational accomplishment to contest
the elections to the Panchayats and those who are not.
The proclaimed object of such classification is to ensure
that those who seek election to Panchayats have some
basic education which enables them to more effectively
discharge various duties which befall the elected
representatives of the Panchayats. The object sought
to be achieved cannot be said to be irrational or illegal
or unconnected with the scheme and purpose of the Act
or provisions of Part IX of the Constitution. Therefore,
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prescription of an educational qualification is not
irrelevant for better administration of the Panchayats.
The classification cannot be said either based on no
intelligible differentia unreasonable or without a
reasonable nexus with the object sought to be achieved.
[Para 35] [1166-C-B] [1167-A]

6.2 If itis constitutionally permissible to debar certain
classes of people from seeking to occupy the
constitutional offices, numerical dimension of such
classes, should make no difference for determining
whether prescription of such disqualification is
constitutionally permissible unless the prescription is of
such nature as would frustrate the constitutional scheme
by resulting in a situation where holding of elections to
these various bodies becomes completely impossible.
Therefore, the challenge to clause (v) to Section 175(1)
is rejected. [Para 87] [1167-F-H; 1168-A)

7. Clause (w) to s.175(1) disqualifies a person from
contesting an election to the Panchayat, if such a person
has no functional toilet at his place of residence. It is a
notorious fact that the Indian population for a long time
had this unhealthy practice of defecating in public. In a
bid to discourage this unhealthy practice, the State has
evolved schemes to provide financial assistance to
those who are economically notin a position to construct
atoilet. If people still do not have a toiletitis notbecause
of their poverty, but because of their lacking the requisite
will. Cne of the primary duties of any civic body is to
maintain sanitation within its jurisdiction. Those who
aspire to get elected to those civic bodies and administer
them must set an example for others. To the said end, if
the legislature stipulates that those who are not following
basic norms of hygiene are ineligible to become
administrators of the civic body and disqualifies them
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as a class from seeking election to the civic body, such
a policy, can neither be said to create a class based on
unintelligible criteria nor can such classification be said
to be unconnected with the object sought to be achieved
by the Act. [Paras 93 and 95] [1172-G; 1174-C-D, F-G, 1175-
A-C]

Per Abhay Manohar Sapre, J. (Concurring)

1. Both the rights namely “Right to Vote” and “Right to
Contest” are constitutional rights of the citizen. [Para 5]

.People’s Union for Civil Liberties (PUCL) &
Another v. Union of India & Another 2003 (2) SCR
1136 : (2003) 4 SCC 399; Javed & Others v. State
of Haryana & Others 2003 (1) Suppl. SCR 947 :
(2003) 8 SCC 369 - relied on.

2. Introduction of Section 175 (1)(v) of the Act
prescribing certain minimum educational qualification
criteria as one of the qualifications for a candidate to
contest the election has a reasonable nexus with the
object sought to be achieved. In fact, keeping in view
- the powers, authority and the responsibilities of
Panchayats as specified in Article 243-G of the
Constitution so also the powers given to Panchayats to
impose taxes and utilization of funds of the Panchayats
as specified in Article 243-H of the Constitution, it is
necessary that the elected representative must have
some educational background to enable him/her to
effectively carry out the functions assigned to Panchyats
in Part IX of the Constitution. It is the legislative wisdom
to decide as to what should be the minimum
qualifications, which should be provided in the Act.
Therefore, Section 175 (v) of the Act is intra vires the
Constitution and is thus constitutionally valid. [Paras 7,
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8 and 10] [1176-H; 1177-A, B-D, E-F]

3. Section 175(w) of the Act too has reasonable
nexus and does not offend any provision of the
Constitution. This provision is enacted essentially in the
larger public interest and is indeed the need of the hour
to ensure its application all over the country and not
confining it to a particular State. Moreover, the State
having provided adequate financial assistance to those
who do not have toilet facility for construction of toilet,
there arise no ground to challenge this provision as
being unreasonable in any manner. [Paras 11 and 12]
[1177-F-G, H; 1178-A]

Case Law Reference

In the judgment of Chelameswar, J. |

2003 (2) SCR1136 relied on. Para 21
1952 SCR 218 referred to. Para 21
1982 (3) SCR. 318 referred to. Para 21
2012 (3) SCR 1084 relied on. Para 22

2000 (2) Suppl. SCR 668 held inapplicable. Para 25

2010 (5) SCR 972 held per-in-curiumPara 26
1992 (3) SCR 338 referred to. Para 26
2015(4 ) SCR 987 held per-in-curiumPara 30
(2014) 9 SCC 1 relied on. Para 39
2003 (1) Suppl. SCR 947 relied on. Para 43
1973 (0) Suppl. SCR 1 referred to. Para 56

1976 SCR 347 referred to. Para 56
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2014 (6) SCR 873 held inapplicable Para 57
1995 (1) SCR 304 held inapplicable Para 57
1985 Suppl. SCR 573  held fnapplicable Para 57
1983 (2) SCR165  heldinapplicable Para 57
1982 (1) SCR 947 held inapplicable Para 57
1974 (2) SCR 348 referred to. Para 66
1978 (2) SCR 621 referred to. Para 66
1996 (3) SCR 721 held inapplicable. Para 67
1957 SCR 399 relied on. Para 68
1969 (3) SCR 447 relied on. Para 68
In the judgment of Abhay Manohar Sapre, J.
2003 (2) SCR 1136 relied on. Para 3 :
2003 (1) Suppl. SCR 947 relied on. Para 4
CIVIL ORIGINAL JURISDICTION: Writ Petition (Civil) No.
671 of 2015. :
F

[UNDER ARTICLE 32 OF THE CONSTITUTION OF
INDIA] :

Indira Jaising, Sr. Adv., Kirti Singh, Pukhrambam Ramesh
Kumar, Abhey Narula, Sumit Kumar Vats, Mannav Kumar, G
Vikramajit Mittal, Tara Narula, Sanjay Parikh, Anindita Pujari,
Devadatt Kamat, Meher Kaur, Advs., for the Petitioner.

| Mukul Rohatgi, AG., Alok Sangwan, B. K. Satija, Lokesh
Sinhal, Anil Grover, AAGs, Satish Kapoor, Deepansha,
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A Shekhar Raj Sharma, Monika Gusain, Gaurav Yadava, Hariom
Yaduvanshi, Advs., for the Respondents.

The Judgments of the Court were delivered by

B CHELAMESWAR, J. 1. The challenge is to the
constitutionality of the Haryana Panchayati Raj (Amendment)
Act, 2015 (Act 8 of 2015), herernafter referred to as the
“IMPUGNEDACT".

2. Even prior to advent of the Constitution of India under
the Government of India Act, 1935 certain local bodies with
. elected representatives were functioning. Such local bodies
did not, however, have constitutional status. They owed their
existence, constitution and functioning to statutes and had been

D subjecttothe overall control of provincial governments.

3. Article 40 of the Constitution mandates-

“40. Organisation of village panchayats - The State
shall take steps to organize village panchayats and

E endow them with such powers and authority as may be
necessary to enable them to function as umts of self
government.”

; To effectuate such obligation of the State, Constitution

authorised (even prior to the 73 Amendment) State
Legislatures under Article 246(3) read with Entry 5 of List li to
make laws with respect to;

“5. Local government, that is to say, the constitution and

G powers of municipal corporations, improvement trusts,
districts boards, mining settlement authorities and other
local authorities for the purpose of local self-government
or village administration.”

H Laws have been made from time to time by State
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Legislatures establishing a three-tier Panchayat system by
1980’s. It was felt desirable that local bodies be given
constitutional status and the basic norms regarding the
establishment and administration of a three-tier Panchayati
Raj institutions be provided under the Constitution. Hence,
the 73 Amendment of the Constitution by which Part IXwas
inserted with effect from 24 .4.1993.

4. Under Article 243B1, it is stipulated that there shall be
constituted in every State, Panchayats at the village,
intermediate and district levels (hereinafter collectively referred
to as PANCHAYATS) in accordance with provisions of Part
IX. PANCHAYAT is defined under Article 243(d)>.

5. The composition of Panchayats is to be determined by
the legislature of the concerned State by law subject of course
to various stipulations contained in Part IX of the Constitution;
such as reservations of seats in favour of scheduled castes
and scheduled tribes etc. The duration of the Panchayat is
fixed under Article 243E for a maximum of five years subject
to dissolution in accordance with law dealing with the subject.
There is a further stipulation under Article 243E that election
to constitute a Panchayat be completed before the expiry of

' Article 243B. Constitution of Panchayats

(1) There shall be constituted in every State, Panchayats at the village,
intermediate and district levels in accordance with the provisions of this Part,

{2) Notwithstanding anything in clause ( 1), Panchayats at the intermediate
level may not be constituted in a State having a population not exceeding
twenty lakhs

2 Article 243(d).

“Panchayat” means an institution (by whatever name called) of self-
government constituted under articte 2438, for the rural areas;
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its tenure®

6. The broad contours of the powers and functions of
Panchayats are also spelt outinArticle 243G and 243H. Such
powers and responsibilities are to be structured by legislation
ofthe State. The establishment of an autonomous constitutional
body to superintend the election process to the PANCHAYATS
is stipulated underArticle 243K.

7. The Haryana Panchayati Raj Act, 1994 (hereinafter
referred to as “THE ACT") was enacted to bring the then
existing law governing PANCHAYATS in the State in tune with
the Constitution as amended by the 73 amendment. As
required under Article 243B*, a three tier Panchayat system at
the Village, ‘Samiti’ and District level is established under THE
ACT with bodies known as Gram Panchayat, Panchayat Samiti
and Zila Parishad. Part V Chapter XX of THE ACT deals with
provisions relating to elections to the PANCHAYATS.

3 Article 243E. Duration of Panchayats, etc

- (1) Every Panchayat, unless sooner dissolved under any taw for the time
being in force, shall continue for five years from the date appointed for its
first meeting and no longer.

(2) No amendment of any law for the time being in force shall have the
effect of causing dissolution of a Panchayat at any ievel, whichis functioning
immediately before such amendment, till the expiration of its duration
specified in clause (1).

(3) An election to constitute a Panchayat shal! be completed -
(a) before the expiry of its duration specified in clause (1),

(b) before the expiration of a period of six months from the date of its
dissolution:

Provided that where the remainder of the period for which the
dissolved Panchayat would have continued is less than six months, it
shall not be necessary to hold any election under this clause for
constituting the Panchayat for such period.

(4) A Panchayat constituted upon the dissolution of a Panchayat before the
expiration of its duration shall continue only for the remainder of the period for
which the dissolved Panchayat would have continued under clause (1) had it
not been so dissolved.

+ See Footnote 1
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8. Section 162 of THE ACT stipulates that PANCHAYAT
areas shall be divided into wards®.

9. Section 165° declares that every person entitled to be
registered as voter in the relevant part of the electoral rolls of
the Assembly is entitled to be registered as a voter for the
purpose of PANCHAYATS elections. -~

10. Section 175 mandates that persons suffering from any
one of the disqualifications mentioned in Section 175 are
neither eligible to contest the election to any one of the offices
under the Act nor can they continue in office if they incur any
one of the disqualifications, after having been elected. The
categories so specified runs into a long list, such as, convicts
of certain categories of offences, adjudicated insolvent, people
of unsound mind, people who hold any office of profit under
any one of the three categories of Panchayats etc.

11. By the IMPUGNED ACT’, five more categories of
persons are rendered incapable of contesting elections for
any one of the elected offices under THE ACT. These
categories are: (i) persons against whom charges are framed

5 Section 162. Electoral division:— Every sabha area, block and district shall
be divided into wards as referred in sections 8(3), 58(2) and 119(b) of this Act,

® Section 165. Persons qualified to be registered as voters.- Every person '

who is entitled to be registered as voter in the relevant part of the electoral
rolls of the Assembly under the Representation of People Act, 1950, shall be
entitled to be registered as a voter in the list of voters for the electoral division
to be prepared under section 164.

7 Initiaily, an ordinance known as “Haryana Panchayat Raj (Amendment)
Crdinance, 2015 was promulgated on 14.8.2015 now replaced by the
Impugned Act which was passed by the Haryana Legislature on 7.9.2015
and subseguently notified. '
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in criminal cases for offences punishable with imprisonment
for not less than ten years, (i) persons who fail to pay arrears,
if any, owed by them to either a Primary Agricultural
Cooperative Society or District Central Cooperative Bank or
District Primary Agricultural Rural Development Bank, (iii}
persons who have arrears of electricity bills, (iv) persons who
do not possess the spectfied educational qualification and lastly
(v) persons not having a functional toilet at their place of
residence.

12. On 8 9.2015, the second respondent (State Election
Commission) issued a notification specifying the election
schedule for the PANCHAYATS of Haryana.

13. The three petitioners herein claim to be political
activists interested in contesting the local body elections, but
would now be disabled to coniest as none of them possess
the requisite educational qualification.

14. The petitioners challenge the IMPUGNED ACT
principally on the ground that the enactment is violative of Article
14 of the Constitution. It is argued on behalf of the petitioners
that (i) the impugned provisions are wholly unreasonable and
arbitrary and therefore violative of Article 14 of the Constitution.
They create unreasonable restrictions on the constitutional right
of voters to contest elections under the ACT?, (ii) they create

4 'That the Respondents have passed the impugned Act and Notification
without any consideration, regard or appreciation for the empirical data
pertaining to the number of people that would be prevented from contesting
Panchayati Raj elections by its actions. That the Respondents’ actions have
the effect of disqualifying 56.80% of the population who would need to be
matriculation pass (69,86,197) and 79.76% of the population who would
need to be middte-pass (10,83,052), in order to contest elections. That by its
actions, the Respondents have prevented an overwheiming majority of the
population from contesting elections, in contravention of Article 14, without
any regard for Constitutional principles.”

{See- Ground 'G’ of the Petition]
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an artificial classification among voters (by demanding the
existence of certain criteria which have no reasonable nexus
to the object sought to be achieved by the ACT), an otherwise
homogenous group of people who are entitled to participate
in the democratic process under the Constitution at the grass-
roots level; and (jii) the classification sought to be made has
no legitimate purpose which can be achieved®.

15. Though not very specifically pleaded in the writ petition,
elaborate submissions are made on the questions (i) whether
the stipulations contained in the impugned amendment are in
the nature of prescription of “qualifications” or “disqualifications”
for contesting the elections under THE ACT; (ii) if the impugned
stipulations are in the nature of a prescription of
disqualifications whether the State legislature is competent to
make such stipulations consistent with the scheme of the
Constitution, as can be culled out from the language of Article
243F and other related provisions of the Censtitution.

16. On the other hand, the learned Attorney General
appearing for the respondents submitted that nobody has a
fundamental right to contest an election under our Constitution

1125

and it is really not necessary in the present case to decide .

whether the right to contest an election to the PANCHAYATS
is a constitutional right. He argued that even assuming for the
sake of argument that there is a constitutional right to contest
an election to the PANCHAYATS, such right is expressly made
subject to qualifications/disqualifications contemplated
under Article 243F which authorises the State legislature to

*no reasonable nexus between the impugned classifications set out in the
impugned Act, and the object of the Act. That the imposition of disqualifications
on the grounds laid down by the impugned Act are entirely irrelevant to, and
have no bearing whatsoever on the ability of potential candidates to effectively
discharge their duties and perform their functions as members/heads of
Panchayati Raj institutions.” [See: Ground ‘A’ of the Petition]
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prescribe disqualifications for contesting election to any
PANCHAYAT. Prescription of qualifications to contest an
election based on criteria such as minimal educational
accomplishment etc. cannot be said to be either arbitrary or
irrelevant having regard to the nature of duties required to be
discharged by persons elected to any one of the offices under
THEACT.

17. The learned Attorney General also submitted that the
legislature best comprehends the needs of the saciety™. The
decision to prescribe such a qualification is in the realm of
wisdom of the legislature' and the Courts do not sit in review
of such wisdom on the ground that the legislative decision is
arbitrary*.

18. Answers to questions raised by the petitioners in this
writ petition, in our opinion, inevitably depend upon answer to
the question whether right to vote or the right to contest an
election to any of the constitutional bodies is a constitutional
or a statutory right, since the extent to which curtailment or
regulation of such right is permissible depends upon the nature
of the right.

19. Prior to the 73" Amendment of the Constitution, the
Constitution contemplated elections to the office of the
President, Vice-President, the twe Houses of the Parliament
known as Rajya Sabha and Lok Sabha and the State
Legislatures. The Legislatures in certain States are bicameral.
They are known as lLegislative Assembly and Legislative
Council while other States are unicameral (only the legislative
% Maru Ram v. Union of India & Others, (1981} 1 SCC 107
" In Re: The Kerala Education Bill, 1857, (1959} SCR 995

2 State of A.P. & Others v. Mcdowell & Co. & Others, (1996) 3 SCC 709 [See
para 43]
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Assembly). After the 73™ and 74" Amendments of the
Constitution, PANCHAYATS and Municipal bodies specified
under Parts IX & IXA of the Constitution respectively were
added to the above-mentioned.

20. The nature of the right to vote at or the right to
contest to any one of the abovementioned elections has been
a vexed question.

21.Abench of three judges (M.B. Shah, P. Venkatarama
Reddi and D.M. Dharamadhikari, JJ.) of this Courtin People’s
Union for Civil Liberties (PUCL) & Another v. Union of
India & Another, (2003) 4 SCC 399 considered the validity
of the Representation of the Peopie (Third Amendment) Act,
2002 (4 of 2002). By the said amendment, a candidate
contesting an election (to which the Representation of the
People Act, 1951 applies) is required to furnish certain
information at the time of filing of nomination. In that context,
Justice P.V. Reddi examined in some detail the nature of the
right to vote in the background of the observations made in
two earlier decisions of this Court, in N.P. Ponnuswami v.
Returning Officer, Namakkal Constituency, Namakkal,
Salem, AIR 1952 SC 64 and Jyoti Basu & Others v. Debi
Ghosal & Others, (1982) 1 SCC 691 and recorded the
categoric conclusion that the “right to vote” if not a fundamental

rightis certainly-a “constitutional right” and “it is not very accurate

to describe it as a statutory right, pure and simple”. The learned
Judge recorded nine of his conclusions in para 123. The 2"
conclusic_)n reads as follows:

“(2) The right to vote at the elections to the House of
the People or Legislative Assembly is a constitutional
right but not merely a statutory right; freedom of
voting as distinct from right to vote is a facet of the
fundamental right enshrined in Article 18(1)(a). The
casting of vote in favour of one or the other candidate
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marks the accomplishment of freedom of expression of
the voter.”

A conclusion with which Justice Dharamadhikari expressly
agreed™. The third learned judge Justice M.B. Shah recorded
no disagreement.

22. Following the PUCL case, one of us held in Desiya
Murpokku Dravida Kazhagam (DMDK) & Another v.
Election Commission of India, (2012) 7 SCC 340: “......
every citizen of this country has a constitutional right both to
elect and also be elected to any one of the legislative bodies
created by the Constitution ....... "4 No doubt, it was a part of
the dissenting opinion. It was a case dealing with allotment of
election symbols and the right of a political party to secure
R an election symbol on a permanent basis irrespective
of its participation and performance judged by the vote share

3 Para 131. With these words, | agree with Conclusions (A) to (E) in the
opinion of Brother Shah, J. and Conclusions (1), (2}, (4), (5), (6), {7) and (8} in
the opinion of Brother P.V. Reddi, J.

' Para 101. In my opinion, therefore, subject to the fulfiliment of the various
conditions stipulated in the Constitution or by an appropriate law made in
that behalf, every citizen of this country has a constitutional right both to elect
and also be elected to any one of the legislative bodies created by the
Constitution—the “straight conclusion” of Mohinder Singh Gill v. Chief Election
Commissioner, (1878) 1 SCC 405, “that every Indian has a right to elect and
be elected—subject to statutory regulation”, which rights can be curtailed
only by a law made by the appropriate legislation, that too on grounds specified
under Article 326 only.

For complete discussion - see paras 86 to 104.
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it commanded at any election.”® Though, the majority held
that a political party cannot claim an election symbol on a
permanent basis unless it satisfied norms stipulated under the
symbols order issued by the Election Commission of India.
Their Lordships did not record any disagreement regarding
the conclusion that the right to participate in electoral process,
either as a voter or as a candidate is a constitutional right.

23. Therefore, in our opinion, the question whether the
right to vote at an election for either the Lok Sabha or the
Legislative Assembly is a statutory right or a constitutional right
is no more res integra and stands concluded by the
abovementioned judgments, in PUCL and DMDK cases
(supra).

24. However, the learned Attorney General! brought to our
notice certain observations in some of the judgments to the
effect that rights to vote and contest elections are purely
statutory. The context and the precedentiary value of those
judgments need examination.

25. In Shyamdeo Prasad Singh v. Nawal Kishore
Yaday, (2000) 8 SCC 46, a Bench of three learned Judges
observed: '

“20. ... It has to be remembered that right to contest an

election, a rightto vote and a right to object to an ineligible

person exercising right to vote are all rights and
. obligations created by statute....”

5 Para 57. All these petitions filed either under Article 32 or under Article 136
raise certain common and substantial questions of law as to the interpretation
of the Constitution. The lis, essentially, is between the Election Commission
of India, a creature of the Constitution under Article 324, on the one hand and
various bodies claiming to be political parties and some of their functionaries,
on the other hand. The essence of the dispute is whether a political party is
entitled for the allotment of an election symbol on a permanent basis
irrespective of its participation and performance judged by the vote share it
commanded at any election.
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It was a case dealing with election to the Legislative
Council of Bihar from the Patna Teacher’s Constituency. The
limited question before this Court was whether the High Court
in an election petition could examine the legality of the inclusion
of certain names in the electoral roll? We are of the opinion
that the said judgment leaves open more questions than it
answers. The correctness of the judgment requires a more
closer scrutiny in an appropriate case for more than one
reason. One of them is that the inquiry in the said judgment
commenced with the examination of Article 326 which has no
application to elections to the Legislative Councils. The text of
Article 326 is express that it only deals with the adult suffrage
with respect to Lok Sabha and Legislative Assemblies. In our
opinion the statement (extracted earlier from para 20 of the
said judgment) is made without analysis of relevant provisions
of the Constitution apart from being unnecessary in the context
of the.controversy before the Court and is further in conflict
with the later judgment in PUCL’s case.

26. In K. Krishna Murthy (Dr.) & Others v. Union of
India & Another, (2010) 7 SCC 202 para 77, speaking for a
Constitution Bench of this Court, Balakrishnan, CJ. recorded
that: “...... it is a well-settled principle in Indian Law, that the
right to vote and contest elections does not have the status of
fundamental rights. Instead, they are in the nature of legal
rights....... ". For recording such conclusion reliance was
placed on certain observations made in an earlier judgment
(decided by a bench of two judges) of this Court in Mohan
Lal Tripathi v. District Magistrate, Rai Bareilly & Others,
(1992) 4 SCC 80.

27. The challenge before this Courtin K Krishna Murthy
case was regarding the legality of Article 243D(6) and Article
243T(6) which enabled reservation of seats in favour of
backward classes etc.’ The challenge to the abovementioned

-
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pifbvisions is that they “are violative of principles such as A
equality, democracy and fraternity, which are part of the basic
structure doctrine™."’

28. The decision in PUCL case was unfortunately not
noticed by this Court while deciding K. Krishna Murthy case. B
Further a specific request “to reconsider the precedents
wherein the rights of political participation have been
characterized as statutory rights” was not given any
consideration®, Their Lordships also failed to notice that the -

® Para 12. However, the petitioners raised strong objections against the
other aspects of the reservation policy contemplated under Articles 243-D

and 243-T. |Initially, they had assailed the reservation of seats in favour of
women, which has been enabled by Articles 243-D(2) and (3) with respect to
rural focal bodies, and by Articles 243-T(2) and (3} with respect to urban local
bodies. However, this challenge was given up during the course of the D
arguments before this Court and the thrust of the petitioner’s arguments

was directed towards the following two aspects:

. Firstly, objections were raised against Article 243-D(6) and Article
243-T(6) since they enable eservations of seats and chairperson posts in
favour of backward classes, without any guidance on how to identify these”
‘beneficiaries and the quantum of reservation. E

. Secondly, it was argued that the reservation of chairperson posts in
the manner contemplated under Articles 243-D(4) and 243-T(4) is
unconstitutional, irrespective of whether these reservations are implemented
on a rotational basis and irrespective of whether the beneficiaries are SCs,
STs and women. The objection was directed against the very principle of
reserving chairperson posts in elected local bodies. F

7 See Para 13 of K. Krishna Murthy case
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A observations made in Mohan Lal case, prior to the 74"

Amendment of the Constitution regarding the nature of the
- electoral rights with regard to the elections to the Municipal
bodies are wholly inapplicable and without examining
provisions of the Constitution as amended by the 74"
Amendment.

29. They relied upon observation'® from Mohan Lal case,
in our opinion, are too sweeping and made without any
appropriate analysis of law. The limited issue before this Court

® Para 79. The petitioners have asked us to reconsider the precedents
wherein the rights of political participation have been characterised as
statutory rights. It has been argued that in view of the standard of
reasonableness, fairness and non-discrimination required of governmental
dction under Article 21 of the Constitution, there is a case for invalidating the
restrictions that have been placed on these righls as a consequence of
D reservations in local self-government. We do not agree with this contention..

Para 80. In this case, we are dealing with an affirmative action measure
and hence the test of proportionality is a far more appropriate standard for
exercising judicial review. It cannot be denied that the reservation of
chairpersion posts in favour of candidates belonging to the Scheduled Castes,
Scheduled Tribes and women does restrict the rights of political participation

E of persons from the unreserved categories to a certain extent. However, we
feel that the test of reasonable classification is met in view of the legitimate
governmental objective of safeguarding the interests of weaker sections by
ensuring their adequate representation as well as empowerment in local
self-government institutions. The position has been eloquently explained in
the respondents’ submissions, wherein it has been stated that “the
asymmetries of power require that the chairperson should belong to the

F disadvantaged community so that the agenda of such panchayats is not
hijacked for majoritarian reasons”. (Cited from the submissions on behalf of
the State of Bihar, p. 49.)

¥ Para2. Democracy is a concept, a political philosophy, an ideal practised by
many nations culturally advanced and politically mature by resorting to
governance by representatives of the people elected directly or indirectly. But

G electing represéntatives {o govern is neither a ‘fundamental right’ nor a
‘common law right’ but a special right created by the statutes, or a ‘political
right' or'privilege’ and not a'natural’, 'absolute’ or ‘vested right'. ‘Concepts
familiar to common law and equity must remain strangers to election law
unless statutorily embodied.’ Right to remove an elected representative, too,
must stem out of the statute as ‘in the absence of a constitutional restriction
it is within the power of a legisiature to enact a law for the recall of officers’. Its

H existence or validity can be decided on the provision of the Act and not, as a
matter of policy.
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in Mohan Lal case was the legality of a ‘no confidence motion’
moved against the President of Rai Bareilly Municipal Board
who was elected directly by voters of the municipality. The U.P.
Municipalities Act provided for.removal of the President so
elected through the process of a no confidence motion moved
by the Councilors who themselves, in turn, are elected
representatives of the territorial divisions of the municipality.
The gquestion whether the right to vote in or contest an election
is a constitutional or statutory right was not in issue. Mohan
Lal case was dealing with provisions of the U.P. Municipalities
Act, 1916 as amended by Act 19 of 1990, i.e. prior to 74"
Amendment of the Constitution®. Therefore, the right to vote
and contest at an election for a municipality was certainly a
statutory right by the date of the judgment?! in Mohan Lal case.

30. Again in Krishnamoorthy v. Sivakumar & Others,
{2015) 3 SCC 467, this court observed that the right to contest
an election is a plain and simple statutory right?2.

31. We are of the opinion that observations referred to
above are in conflict with the decisions of this Court in PUCL
case and DMDK case, which were rendered after an
elaborate discussion of the scheme of the Constitution. We
are of the clear opinion that the Constitution recognises the
distinction between the ‘Right to Vote’ at various elections
contemplated under the Constitution and the ‘Right to
Contest’ at such elections. There are various other electoral
rights recognised or created by the statutes and the
Representation of the People Act, 1951 recognises the same?®.

% Introduced Part IX-A of the Constitution dealing with Municipalities w.e.f.
1.6.1993

# The judgment of Allahabad High Court is dated 19.2.1991 and the appeal
in this Court is decided on 15.5.1992.

2 Para 60." The purpose of referring to the same is to remind one that the
right to contest in an election is a plain and simple statutory right..."
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Right to Vote

32. Prior to the 73" and 74" amendments, the Constitution
contemplated elections to be held to offices of the President
and the Vice President underArticles 54 and 66 respectively.
It also contemplated elections to the two chambers of
Parliamenti.e. Rajya Sabha and Lok Sabha. A small fraction
of the Members of the Rajya Sabha are nominated by the
President while other Members are elected®. In the case of
the Lok Sabha, subject to stipulations contained in Article 331
providing for nomination of not more than two Members
belonging to the Anglo Indian Community all other Members
are required to be elected. In the case of the Legislative
Council, in States where they exist, a fraction of the Members
of the Council are required to be nominated by the Governor
under Article 171(2)(e) and the rest of the Members are to be
elected from various constituencies specified underArticle 171

# Section 123(2). Undue influence, that is to say, any direct or indirect
interference or attempt to interfere on the part of the candidate or his agent, or
of any other person with the consent of the candidate or his election agent
with the free exercise of any electoral right:

2 Article 80. Composition of the Councit of States.-(1) The Council of States
shall consist of (a) twelve members to be nominated by the President in
accordance with the provisions of clause (3); and (b} not more than two
hundred and thirty eight representatives of the States and of the Union
territories.

(2) The allocation of seats in the Council of States to be filled by representatives
of the States and of the Union territories shall be in accordance with the
provisions in that behalf contained in the fourth Schedule.

(3) The members to be nominated by the President under sub clause (a) of
clause (1) shall consist of persons having special knowledge or practical
experience in respect of such matters as the following, namely:

Literature, science, art and social service.

(4) The representatives of each State in the council of States shall be elected
by the elected members of the Legislative Assembly of the State in accordance
with the system of proportional representation by means of the single
transferable vote.

(5) The representatives of the Union Territories in the council of States shall
be chosen in such manner as Parliament may by law prescribe.
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(3)(a), (b), {c), (d). Legislative Assemblies shall consist of only
elected members subject to provisions for nomination
contained in Article 333 in favour of the Anglo Indian
Community.

~ 33. The right to vote of every citizen at an election either
to the Lok Sabha or to the Legislative Assembly is recognised
under Articles 325 and 326 subject to limitations
(qualifications and disqualifications) prescribed by or under
the Constitution. On the other hand the right to vote at an
election either to the Rajya Sabha or to the Legislative Council
of a State is confined only to Members of the Electoral Colleges
specified<under Article 80(4) & (5) and Article 171 (3)(a), (b),
(), (d)*respectively. Inthe case of election to the Rajya Sabha,
the Electorat College is confined to elected members of
Legislative Assemblies of various States and representatives
of Union Territories®. In the case of the Legisiative Council,

% Article 171(3) Of the total number of members of the Legislative council of
a State:

(a) as nearly as may be, one third shall be elected by electorates consisting
of members of municipalities, district boards and such other local authorities
in the State as Parliament may by law specify;

(b) as nearly as may be, one twelfth shall be elected by electorates consisting
of persons residing in the State who have been for at least three years
graduates of any university in the territory of India or have been for at least
three years in passession of qualifications prescribed by or under any law
made by Parliament as equivalent to that of a graduate of any such university;

(c) as nearly as may be, one twelfth shall be elected by electorates consisting
of persons who have been for at least three years engaged in teaching in
such educational institutions within the State, not lower in standard than that
of a secondary school, as may be prescribed by or under any law made by
Parliament;

(d) as nearly as may be, one third shall be efected by the members of the
Legislative Assembly of the State from amongst persons who are not
members of the Assembly;

(e) the remainder shall be nominated by the Governor in accordance with the
provisions of clause (5)
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the Electoral College is divided into four parts consisting of;
(i} Members of various local bodies specified under Article
171 (3)(a); (ii) certain qualified graduates specified under
Article 171 (3)(b); (iii) persons engaged in the occupation of
teaching in certain qualified institutions described underArticle
171 (3){c); and (iv) Members of the Legislative Assembly of
the concerned State. Interestingly, persons to be elected by
the electors falling under any of the above-mentioned
categories need not belong to that category, in other words,
need not be a voter in that category?.

34. The Electoral College for election to the Office of the
President consists of elected members of both Houses of
Parliament and elected members of the Legislative
Assemblies of the State while the Electoral College with respect
to the Vice President is confined to Members of both Houses
of Parliament. '

Right to Contest

35. The Constitution prescribes certain basic minimum

% Article 80{(4). The representatives of each State in the council of States
shall be elected by the elected members of the Legisiative Assembly of the
State in accordance with the system of proportional representation by means
of the’single transferable vote.

7 G, Narayanaswami v. G. Pannerselvam & Others [(1972) 3 SCC 717})*

Para 14. Whatever may have bgen the opinions of Constitution-makers or of
their advisers, whose views are cited in the judgment under appeal, it is not
possible to say, on a perusal of Article 171 of the Constitution, that the Second
Chambers set up in nine States in India were meant to incorporate the principle
of what is known as “functional” or “vocaticnal’ representation which has
been advocated by Guild-Socialist and Syndicalist Schools of Political Though.
Some of the observations quoted above, in the judgment under appeal itself,
militate with the conclusions reached there. All that we can infer from our
constitutional provisions is that additicnal representation or weightage was
given to persons possessing special types of knowledge and experience by
enabling them to elect their special representatives also for Legislative
Councils. The concept of such representation does not carry with it, as a
necessary consequence, the further notion that the representative must also
possess the very qualifications of those he represents.
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qualifications and disqualifications to contest an election
to any of the above mentioned offices or bodies. Insofar as
election to the Office of the President and Vice President are
concerned, they are contained under Articles 58 and 66
respectively. Insofar as Parliament and the State Legislatures
are concerned, such qualifications are stipulated under
Articles 84 and 173, and disqualifications underArticles 102
and 191 respectively. The Constitution also authorises
Parliament to make laws prescribing both further qualifications
and disqualifications.

36. Interestingly, insofar as elections to Office of the
President and Vice President are concerned, the Constitution
does not expressly authorise either Parliament or Legislative
Assemblies of the State to prescribe any further qualifications
or disqualifications to contest an election to either of these
Offices. It stipulates only two conditions which qualify a person

‘to contest those Offices, they are - citizenship of the country
and the minimum age of 35 years. Under Articies 58(1)(c) and
66(3)(c), itis further stipulated that a person who was otherwise
eligible to contest for either of the above mentioned two Offices
shall not be eligible unless he is qualified for election as a
Member of the Lok Sabha or the Rajya Sabha respectively.

37.An examination of the scheme of these various Articles
indicates that every person who is entitled to be a voter by
virtue of the declaration contained under Article 326 is not
automatically entitled to contest in any of the elections referred
to above. Certain further restrictions are imposed on a voter’s
right to contest elections to each of the above mentioned
bodies. These various provisions, by implication create a
constitutional right to contest elections to these various
constitutional offices and bodies. Such a conclusion is
irresistible since there would be no requirement to prescribe
constitutional limitations on a non existent constitutional right.

38. Articles 84 and 173 purport to stipulate qualiﬁéations
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A for membership of Parliament and Legislatures of the State
respectively. Articles 102 and 181 purport to deal with
disqualifications for membership of the above mentioned
two bodies respectively. All the four Articles authorise the
Parliament to prescribe further qualifications and
disqualifications, as the case may be, with reference to the
membership of Parliament and Legislatures of the State as
the case may be.

39. The distinction between the expressions qualification

Cc and disqualification in the context of these four Articles is
little intriguing. There is no clear indication in any one of these
four Articles or in any other part of the Constitution as to what

is the legal distinction between those two expressions. In
common *parlance, it is understood that a qualification or

D disqualification is the existence or absence of a particular state
of affairs, which renders the achievement of a particutar object
either possible or impossible. Though there are two sets of
Articles purporting to stipulate qualifications and
disqualifications, there is neither any logical pattern in these
sets of Articles nor any other indication which enables
discernment of the legal difference between the two
‘expressions. We reach such a conclusion because citizenship
of India is expressly made a condition precedent under Articles
p 84 and 173 for membership of both Parlfiament and State
Legislatures. Lack of citizenship is also expressly stipulated

to be a disqualification for membership of either of the above
mentioned bodies under Articles 102 and 191. In view of the
stipulation under Articles 84 and 173 - citizenship is one of the

G requisite qualifications for contesting election to either
Parliament or the State Legislature, we do not see any reason
nor is anything brought to our notice by learned counse!
appearing on either side to again stipulate under the Articles
102 and 191 that lack of citizenship renders a person

H disqualified from contesting elections to those bodies.
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Learned counsel appearing on either side are also
unanimously of the same opinion. We&'are, therefore, of the
opinion that the distinction between qualifications and
disqualifications is purely semantic®

40. We, therefore, proceed on the basis that, subject to
- restrictions mentioned above, every citizen has a constitutional
right to elect and to be elected to either Parliament or the State
legislatures.

. 41.Insofar as the Rajya Sabha and the Legislative Councils
are concerned, such rights are subject to comparatively greater
restrictions imposed by or under the Constitution. The right
to vote.at an election to the Lok Sabha or the Legislative
Assembly can only be subjected to resirictions specified in
Article 326. It must be remembered that under Article 326 the

authority to restrict the right to vote can be exercised by the:

‘appropriate legislature’. The right to contest for a seat in
either of the two bodies is subject to certain constitutional
restrictions and could be restricted further only by a law made
by the Parliament. %

42. The next question is — whether such constitutional
rights exist in the context of elections to the PANCHAYATS?
Having regard to the scheme of Part IX of the Constitution, the

% Manoj Narula v. Union of India, (2014) 9 SCC 1

Para 110. Article 84 of the Constitution negatively provides the qualification
for membership of Parliament. This Article is quite simple and reads as
follows: ‘ '

. "84. Qualification for membership of Parliament— A person shall not be
gualified to be chosen to fill a seat in Parliament unless he—

(a) is a citizen of India, and makes and subscribes before scme person
authorised in that behalf by the Election Commissicn an oath or affirmation
according to the form set out for the purpose in the Third Schedule;

(b is, in the case of a seat in the Council of States, not less than thirty
years of age, in the case of a seat in the House of the People, not less
than twenty-five years of age; and

(c) possesses such other qualifications as may be prescribed in that
behalf by or under any law made by Parliament.”.
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purpose? for which Part IX came to be introduced in the
Constitution by way of an amendment, we do not see any
reason {o take a different view.

43. On the other hand, this Court in Javed & Others v.
State of Haryana & Others, (2003) 8 SCC 369, held that
“right to contest an election is neither a fundamental right nor a
common law right. It is a right conferred by a statute. At the
most, in view of Part IX having been added in the Constitution,
a right to contest election for an offlce in Panchayat may be
said to be a constitutional right ...

44. \We need to examine contours of the two rights, i.e.
the right to vote (to elect) and.the right to contest (to get
elected) in the context of elections to PANCHAYATS. PartIX
of the Constitution does not contain any express provision
comparable to Article 326 nor does it contain any express
provisions comparable to Article 84 and Article 173. The text
of Article 326 does not cover glectoral rights with respect to
PANCHAYATS. Therefore, questions arise:

i)  Whether a non-citizen can become a voter or can
contest and get elected for PANCHAYATS?

ii) Inthe absence of any express provision, what is the
minimum age limit by which a person becomes entitled
to a constitutional right either to become a voter or get

# Bhanumati & Others v. State of U.P,, (2010) 12 SCC 1

Para 33. The Panchayati Raj institutions structured under the said amendment
are meant to initiate changes so that the rura! feudal oligarchy lose their
ascendancy in village affairs and the voiceless masses, who have been
rather arorphous, may realise their growing strength. Unfortunately, effect of
these changes by way of constitutional amendment has not been fully realised
in the semi-feudal set-up of Indian politics in which still voice of reason is
drowned in an uneven conflict with the mythology of individual infallibility and
omniscience. Despite high ideals of constitutional philosophy, rationality in
our polity is still subordinated to political exhibitionism, intellectual timidity
and petty manipulation. The Seventy-third Amendment of the Constitution is
addressed to remedy these evils.
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elected to PANCHAYATS? ' A

iii) Are there any constitutionally prescribed qualifications
or disqualifications for the exercise of such rights?

Questions No.(i) and (ii) do not arise on the facts of the
present case. Therefore, we desist examination of these B
questions.

45. In contradiction to Article 326, Constitution does not
contain any provision which stipulates that a person to be a
voter at elections to PANCHAYAT is required to be either () a = (~
citizen of India or (i) of any minimum age. Similarly, in the
context of right to contest an election to PANCHAYATS, Part
{X is silent regarding qualifications required of a candidate.

Al that the Constitution prescribes is disqualification for
membership of PANCHAYATS: D

“243F. Disqualifications for membership. - (1) A
person shall be disqualified for being chosen as, and for
. being, a member of a Panchayat — '

(a) if heis so disqualified by or under any law forthe E
time being in force for the purposes of elections to
the Legislature of the State concerned: Provided
that no person shall be disqualified on the ground
that he is less than twenty-five years of age, if he
has attained the age of twenty-one years; F

(b) ifheis sodisqualified by or under any law made by
the Legislature of the State.

(2) If any question arises as to whether a member of a
Panchayat has become subject to any of the G
disqualifications mentioned in clause (1), the
question shall be referred for the decision of such
authority and in such manner as the Legislature of
a State may, by law, provide.”

46. It appears from the above, that any person who is
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disqualified by or under any law for the time being in force for
the purposes of elections to the Legislatures of the State
cencerned is also disqualified for being a member of
PANCHAYAT. In other words qualifications and
disqualifications relevant for membership of the Legislature
are equally made applicable by reference to the membership
of PANCHAYATS. Though such qualifications and
disqualifications could be stipulated only by Parliament with
respect to the membership of the Legislature of a State, Article
243F authorises the concerned State Legislature also to
stipulate disqualifications for being a member of PANCHAYAT.

" 47. The right to vote and right to contest at an election
to a PANCHAYAT are constitutional rights subsequent to the
introduction of Part IX of the Constitution of India. Both the rights
can be regulated/curtailed by the appropriate Legislature
directly. Parliament can indirectly curtail only the right to
contest by prescribing disqualifications for membership of
the Legislature of a State.

48. It is a settled principle of law that curtailment of any
right whether such a right emanates from common law,
customary law or the Constitution can only be done by law
made by an appropriate Legislative Body. Under the scheme
of our Constitution, the appropriateness of the Legislative Body
is determined on the basis of the nature of the rights sought to
be curtailed or relevant and the competence of the Legislative
Body to deal with the right having regard to the distribution of
legislative powers between Parliament and State L_egislatures.
It is also the settled principie of law under our Constitution that
every law made by any Legislative Body must be consistent
with provisions of the Constitution.

49. It is in the abovementioned background of the
constitutional scheme that questions raised in this writ petition
are required to be examined.
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50. Section 173(1)* of THE ACT stipulates that every
person whose name is in the “list of voters” shall be qualified
“to vote at the election of a member for the electoral division to
which such list pertains” unless he is otherwise disqualified.
Persons who are qualified to be registered as voters and “iist
of voters” are dealt with under Sections 165 and 166, the details
of which are not necessary for the present purpose. Under
Section 173(2)*" every person whose name is in the list of
voters subject to a further condition that he has attained the
age of 21 years is qualified to contest at an election to any
PANCHAYAT unless such a person suffers from a
disqualification prescribed by law.

51. Section 175 of THEACT stipulates that “No person
shali be a Sarpanch® or a Panch® of a Gram Panchayat or a
member of a Panchayat Samiti or Zila Parishad or continue
as such’, if he falls within the ambit of any of the clauses of
Section 175. Section 175 reads as follows:

“Section 175. Disqualifications.—(1) No person shall be
a Sarpanch or a Panch of a Gram Panchayat or a
member of a Panchayat Samiti or Zila Parishad or
continue as such who—

(a) has, whether before or after the commencement of

* Section 173. Persons qualified to vote and be elected. -

- (1) Every person whose name is in the list of voters shall, unless disqualified
under this Act or any other law for the time being in force, be qualified to vote
at the election of a Member for the electoral division to which such list pertains,

' Section 173(2). Every person who has attained the age of twenty-one
years and whose name is in the list of voters shall, unless disqualified under
thig Act or under any other law for the time being in force, be disqualified to be
elected from any electoral division.

% Section 2 (lvi} “Sarpanch” means a Sarpanch of Gram Panchayat elected
under this Act.

% Section 2 (xli) “Panch” means a member of a Gram Panchayat elected
under this Act.
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this Act, been convicted—

(1) of an offence under the Protection of Civil Rights Act,
1955 (Act 22 of 1955 ), unless a period of five years, or
such lesser period as the Government may allow in any
particular case, has elapsed since his conviction; or

(i) of any other offence and been sentenced to
imprisonment for not less than six months, unless a
period of five years, or such lesser period as the
Government may allow in any particular case, has

- elapsed since his release;.or

{(aa) has not been convicted, but charges have been
framed in a criminal case for an offence, punishable
with imprisonment for not less than ten years;

(b) has been adjudged by a competent court to be of
unsound mind; or

(c) has been adjudicated an insolvent and has not
obtained his discharge; or

(d) has been removed from any office held by him in a
Gram Panchayat, Panchayat Samiti or Zila Parishad
under any provision of this Act or in a Gram Panchayat,
Panchayat Samiti or Zila Parishad before the
commencement of this Act under the Punjab Gram
PanchayatAct, 1952 and Punjab Panchayat SamitiAct,
1961, and a period of five years has not elapsed from
the date of such removal, unless he has, by an order of
the Government notified in the Official Gazette been
relieved from the disqualifications arising on account of
such removal from office; or

(e) has been disqualified from holding office under any
provision of this Act and the period for which he was so
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- disqualified has not elapsed; or A

() holds any salaried office or office of profitin any Gram
Panchayat, Panchayat Samiti, or Zila Parishad; or

(g) has directly or indirectly, by himself or his partner any
share or interest in any work done by order of the Gram
Panchayat, Panchayat Samiti or Zila Parishad,;

it

-{h) has directly or indirectly, by himself or, his partner share

or interest in any transaction of money advanced or
borrowed from any officer or servant or any Gram
Panchayat; or

(i) fails to pay any arrears of any kind due by him to the
Gram Panchayat, Panchayat Samiti or Zila Parishad or
any Gram Panchayat, Panchayat Samiti or Zila Parishad
“subordinate thereto or any sum recoverable from himin
accordance with the Chapters and provisions of this Act,
within three months after a special notice in accordance
with the rules made in this behalf has been served upon
him;

(j) is servant of Government or a servant 6f any Local
Authority; or

(k) has voluntarily acquired the citizenship of a Foreign
State or is under any acknowledgement of allegiance or
adherence to a Foreign state; or

(1) is disqualified under any other provision of this Act
and the period for which he was so disqualified has not G
elapsed, or

(m) is atenant or lessee holding a lease under the Gram
Panchayat, Panchayat Samiti or Zila Parishad or is in
arrears of rent of any lease or tenancy held under the H
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Gram Panchayat, Panchayat Samiti or Zila Parishad; or

(n) is or has been during the period of one year preceding

the date of election, in unauthorised possession of land
or other immovable property belonging to the Gram
Panchayat, Panchayat Samiti or Zila Parishad; or

(0) being a Sarpanch or Panch or a member of Panchayat
Samiti or a Zila Parishad has cash in hand in excess of
that permitted under the rules and does not deposit the
same along with interest at the rate of twenty-one
percentum per year in pursuance of a general or special
order of the prescribed authority within the time specified
by it; or

(p) being a Sarpanch or Panch or a Chairman, Vice-
Chairman or Member, President or Vice-President or
Member of Panchayat Samiti or Zila Parishad has in his
custody prescribed records and registers and other
property belonging to, or vested in, Gram Panchayat,
Panchayat Samiti or Zila Parishad and does not
handover the same in pursuance of a general or special
order of the prescribed authority within the time specified
in the order; or

(q) X X X

(r) admits the claim against Gram Panchayat without
proper authorization in this regard;

(s) furnishes a false caste certificate at the time of filing
nomination:

Provided that such disqualifications under clauses (r) and
(s) shall be for a period of six years.

(1) fails to pay any arrears of any kind due to him to
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any Primary Agriculture Co-operative Society,
District Central co-operative Bank and District
Primary co-operative Agriculture Rural
Development Bank; or

(u) fails to pay"arrears of electricity bills;

(v) has not passed matriculation examination or its
equivalent examination from any recognized
institution/board:

Provided that in case of a woman candidate or a
candidate belonging to Scheduled Caste, the
minimum qualification shall be middle pass:

Provided further that in case of a woman candidate
belonging to Scheduled Caste contesting election
for the post of Panch, the minimum qualification
shall be 5" pass; or

(w) fails to submit self declaration to the effect that
he has a functional toilet at his place of residence.

Explanation 1. — A persori shall not be disqualified under
clause (g) for membership of a Gram Panchayat,
Panchayat Samiti or Zila Parishad by reason only of such
person,—

{a) having share in any joint stock company or a share or

interest in any society registered under any law for the

‘time being in force which shall contract with or be
employed by or on behalf of Gram Panchayat,
Panchayat Samiti or Zila Parishad; or

{(b) having a share or interest in any newspaper in which

any advertisement relating to the affairs of a Gram
Panchayat, Panchayat Samiti or Zila Parishad may be

1147



1148

(©)

(d)

(e)

)

SUPREME COURTREPORTS . [2015]12S.CR.

inserted; or ‘

holding a debenture or being otherwise concerned in
any loan raised by or on behalf of any Gram Panchayat,
Panchayat Samiti or Zila Parishad; or

being professionally engaged on behalf of any Gram
Panchayat, Panchayat Samiti or Zila Parishad .as a .
Legal Practitioner; or ‘

having any share or interest in any lease of immovable
property in which the amount of rent has been approved
by the Gram Panchayat, Panchayat Samiti or Zila
Parishad in its own case or in any sale or purchase of
immovable property orin any agreement for such lease,
sale or purchase ; or

having a share or interest in the occasional sale to the
Gram Panchayat, Panchayat Samiti or Zila Parishad
of any article in which he regularly trades or in the
purchase from the Gram Panchayat of any article, to a
value in either case not exceeding in any year one
thousand rupees.

Explanation 2. — For the purpose of clause (1)-

(i

(ii)

A person shall not be deemed to be disqualified if he
has paid the arrears or the sum referred to in clause (i)
of this sub-section, prior to the day prescribed for the
nomination of candidates,

n

X X X.

52. By the IMPUGNED ACT five more contingencies
specified in clauses (aa), (1), (u), (v) and (w) have been added
which render persons falling in the net of those contingencies
disqualified from contesting elections.

53.Atthe outset, we must make it clear that neither learned
counsel for the petitioners nor other learned counsel (who were
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permitted to make submissions though they are not parties,
having regard to the importance of the matter) made any
specific submission regarding constitutionality of sub-section
{1)(aa) of Section 175 which prescribes that “(1) No person
shallbea..... or continue as suchwho ... (aa) has notbeen
convicted, but charges have been framed in a criminal
case for an offence, punishable with imprisonment for
not less than ten years”. The challenge is confined to clauses
(1), (u), (v)and (w) of Section 175(1).

54. We first deal with the submission of violation of Article
14 on the ground of arbitrariness.

55. The petitioners argued that the scheme of the
Constitution is to establish a democratic, repubtican form of

Government as proclaimed in the Preamble to the Constitution.

and any law which is inconsistent with such scheme is irrational
and therefore ‘arbitrary’. '

56. In support of the proposition that the Constitution seeks
to establish a democratic republic and they are the basic
features of the Constitution, petitioners placed reliance upon
His Holiness Kesavananda Bharati Sripadagalvaru v.
State of Kerala & Another, (1973) 4 SCC 225 para 1159
and Indira Nehru Gandhi v. Raj Narain, (1975) Supp SCC
1, paras 563 and 578. There cannot be any dispute about the
proposition.

57. In support of the proposition that a statute can be
declared unconstitutional on the ground that it is arbitrary and
therefore violative of Article 14, petitioners relied upon
judgments of this Court reported in Subramanian Swamy v.
Director, Central Bureau of Investigation & Another,
(2014) 8 SCC 682, Indian Council of Legal Aid v. Bar
Council of India, (1995) 1 SCC 732, B. Prabhakar Rao &
Others v. State of Andhra Pradesh & Others, 1985 (Supp)
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SCC 432 and D.S. Nakara & Others v. Union of India, (1983)
1 SCC 305 and certain observations made by Justice A.C.

Gupta in his dissenting judgment in R.K. Garg v. Union of
India, (1981) 4 SCC 675.

58. In our opinion, none of the abovementioned cases is
an authority for the proposition that an enactment could be
declared unconstitutional on the ground it is “arbitrary”.

59. In Subramanian Swamy case, the dispute revolved
around the constitutionality of Section 6A of the Delhi Special
Police Establishment Act 1946, which was introduced by an
amendment in the year 2003. It stipulated that the Delhi Special
Police Establishment shall not conduct any ‘enquiry’ or
‘investigation’ into any offence falling under the Prevention of
Corruption Act 1988, aileged to have been committed by
certain classes of employees of the Central Government etc.
The said provision was challenged on the ground it was
arbitrary and unreasonable* and therefore violative of Article

¥ “Para 3(3). ........ The Learned Senior Counsel contends that if is wholly
irrational and arbitrary to protect highly-placed public servants from inquiry
or investigation in the light of the conditions prevailing in the country and the
corruption at high places as reflected in several judgments of this Court
including that of Vineet Narain. Section 6-A of the Act is wholly arbitrary and
unreasonable and is liable to be struck down being violative of Article 14 of
the Constitution is the submission of learned amicus curiae.

{4). in support of the challenge to the constitutional validity of the impugned
provision, besides observations made in the three-Judge Bench decision in
Vineet Narain case reliance has also been placed on various decisions
including S.G. Jaisinghani v. Union of India [(1967) 2 SCR 703], Shrilekha
Vidyarthi v. State of U.P. [(1991) 1 SCC 212], Ajay Hasia v. Khalid Mujib
Sehravardi [(1981) 1 SCC 722] and Mardia Chemicals Ltd. v. Union of India
[(2004) 4 SCC311] to emphasize that the absence of arbitrary power is the
first essential of the rule of law upon which our whole constitutional system
is based. In Mardia Chemicals case a three-Judge Bench held Section 17(2)
of the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security [nterest Act, 2002 to be unreasonable and arbitrary and violative of
Article 14 of the Constitution. Section 17(2) provides for condition of deposit
of 75% of the amount before an appeal could be entertained. The condition
has been held to be illusory and oppressive. Malpe Vishwanath Acharya v.

‘State of Maharashtra [(1998) 2 SCC 1], again a decision of a threeJudge
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14. The submission was resisted by the respondent (Union of
India) on the ground that such a challenge is impermissible in
view of the decision in State of Andhra Pradesh v. McDowell
& Co., (1996) 3 SCC 709. But the Constitution Bench
eventually declared the impugned provision unconstitutional
not on the ground of it being arbitrary but on the ground it makes
an unreasonable classification of an otherwise homogenous
group of officers accused of committing an offence under the
Prevention of Corruption Act without there being reasonable
nexus between the classification and the object of the Act.%

Bench, setting aside the decision of the High Court which upheld the provisions
of Sections 5(10)(b), 11(1) and 12(3) of the Bombay Rents, Hotel and Lodging
House Rates Controt Act, 1947 pertaining to standard rent in petitions where
the constitutional validity of those provisions was challenged on the ground
of the same being arbitrary, unreasonable and consequently ultra vires
Article 14 of the Constitution, has come to the conclusion that the said
provisions are arbitrary and unreasconable.

¥ Parabd. ............... We are also clearly of the view that no distinction can
be made for certain class of officers specified in Section 6-A who are described
as decision making officers for the purpose of inquiry/investigation into an
offence under the PC Act, 1988. There is no rational basis to classify the two
- sets of public servants differently on the ground that one set of officers is
decision making officers and not the other set of officers. if there is an
accusation of bribery, graft, illegal gratification or criminal misconduct against
a public servant, then we fail to understand as to how the status of offender is
of any relevance. Where there are allegations against a public servant which
amount to an offence under the PC Act, 1988, no factor pertaining to expertise
of decision making is involved. Yet, Section 6-A makes a distinction. It is this
vice which renders Section 6-A violative of Article 14. Moreover, the result of
the impugned legislation is that the very group of persons, namely, high
ranking bureaucrats whose misdeeds and illegalities may have to be inquired
into, would decide whether the CBI should even start an inquiry or investigation
against them or not. There will be no confidentiality and insulation of the
investigating agency from political and bureaucratic control and influence
because the approval is to be taken from the Central Government which
would involve leaks and disclosures at every stage.

“Para 99. In view of our foregoing discussion, we hold that Section 6-A(1),
which requires approval of the Central Government to conduct any inguiry or
investigation into any offence alleged to have been committed under the PC
Act, 1988 wherfe such allegation relates to (a) the employees of the Central
Government of the level of Joint Secretary and above and (b) such officers as
are appointed by the Central Government in corporations established by or
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60. Coming to the Indian Council of Legal Aid & Advice
& Others v. Bar Council of India & Others, (1995) 1 SCC
732, itwas a case where the legality of a rule made by the Bar
Council of India prohibiting the enrolment of persons who
completed the age of 45 years was in issue. The rufe was
challenged on two grounds. Firstly, that the rule was beyond
the competence of the Bar Council of India as the Advocates
Act 1961 did not authorise the Bar Council of india to prescribe
an upper age limit for enrolment. Secondly; that the rule is
discriminatory and thirdly, the fixation of upper age limit of 45
years is arbitrary.

'61. On an examination of the scheme of the Advocates
Act, this Court came to a conclusion that the impugned rule
was beyond the rule making power of the Bar Council of India
and, therefore, ultra vires the Act. This Court also held that the
rule was “unreasonable and arbitrary*.

under any Central Act, government companies, societies and local authorities
owned or controfled by the Government, is invalid and violative of Asticle 14 of
the Constitution. As a necessary coroliary, the provision contained in Section
26 (c) of the Act 45 of 2003 to that extent is also declared invalid.”

% Para 13. The next question, is the rule reasonable or arbitrary and
unreasonable? The rationale for the rule, as stated earlier, is to maintain the
dignity and purity of the profession by keeping out those who retire from
various government, quasi-government and other institutions since they on
being enrolled as advocates use their past contacts to canvass for cases
and thereby bring the profession into disrepute and also pollute the minds of
young fresh entrants to the profession. Thus the object of the rule is clearly to
shut the doors of profession for those who seek entry in to the profession
after completing the age of 45 years. In the first place, there is no reliable
statistical or other material placed on record in support of the inference that
ex-government or quasi-government servants or the like indulge in
undesirable activity of the type mentioned after entering the profession.
Secondly, the rule does not debar only such persons from entry in to the
profession but those who have completed 45 years of age on the date of
seeking enrolment. Thirdly, those who were enrolled as advocates while they
were young and had later taken up some job in any government or quasi-
government or similar institution and had kept the sanad in abeyance are not
debarred from reviving their sanads even after they have completed 45 years
of age. There may be a large number of persons who initially entered the
profession but later took up jobs or entered any other gainfui occupation who
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62. We are of the opinion that in view of the conclusion
recorded by the Court that the rule is beyond the competence
of Bar Council of India, it was not really necessary to make
any further scrutiny whether the rule was unreasonable and
arbitrary. Apart from that, in view of the conclusion recorded
that the rule was clearly discriminatory, the inquiry whether the
choice of the upper age limit of 45 years is arbitrary or not is
once again not necessary for the determination of the case.
At any rate, the declaration made by this Court in the said case
with regard to a piece of subordinate legislation, in our view,
cannot be an authority for the proposition that a statute could
be declared unconstitutional on the ground that in the opinion
of the Court the Act is arbitrary.

63. Now we shall examine Prabhakar Rao case.

The facts of the case are that the age of superannuation
of employees of the State of Andhra Pradesh was 55 till the
year 1979. In 1979, it was enhanced to 58 years. The
Government of Andhra Pradesh in February, 1983 decided to
roll back the age of superannuation to 55 years and took
appropriate legal steps which eventually culminated in passing
of Act 23 of 1984. The said Act came to be amended by
Ordinance 24 of 1984, again enhancing the age of
superannuation to 58 years which was followed up by Act 3 of
1985. While enhancing the age of superannuation to 58 for

revert to practise at a later date even after they have crossed the age of 45
years and under the impugned rule they are not debarred from practising.
Therefore, in the first piace there is no dependable material in support of the,
rationale on which the rule is founded and secondly the rule is discriminatory
as it debars one group of persons who have crossed the age of 45 years
from enrolment while allowing another group to revive and continue practice
even after crossing the age of 45 years. The rule, in our view, therefore, is
clearly discriminatory. Thirdly, it is unreasonable and arbitrary as the choice
of the age of 45 years is made keeping only a certain group in mind ignaring
the vast majority of other persons who were in the service of government or
quasi-gevernment or similar institutions at any point of time. Thus, in our
view the impugned rule violates the principle of equality enshrined in Article
14 of the Constitution.
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the second time by the above-mentioned Ordinance 24 of 1984
and Act 3 of 1885, benefit of the enhanced age of
superannuation was given to certain employees who had
retired in the interregnum between 20.2:1983 and 23.08.1984;
while others were denied such benefit, Prabhakar Rao and
others who were denied the benefit challenged the legislation.
This Court placing reliance on D.S. Nakara Case concluded
that the impugned Act insofar as it denied the benefit to some
of the employees who retired in the interregnum between two
dates mentioned above was unsustairable and heid as
follows:-

“The principle of Nakara clearly applies. The division
of Government employees into two classes, those
who had already attained the age of 55 on February 28,
1983 and those who attained the age of 55 between
February 28, 1983 and August 23, 1984 onthe one hand,
and the rest on the other and denying the benefit of
the higher age of superannuation to the former
class is as arbitrary as the division of Government
employees entitled to pension in the past and in the future
into two classes, that is, those that had retired priorto a
specified date and those that retired or would retire after
the specified date and confining the benefits of the new
pension rules to the latter class only. ..." (Para 20)

The Bench also observed:-

“Now if all affected employees hit by the reduction of the
age of superannuation formed a class and no socner
than the age of superannuation was reduced, it was
realized that injustice had been done and it was decided
that steps should be taken to undo what had been done,
there was no reason to pick out a class of persons who
deserved the same treatment and exclude from the
benefits of the beneficent treatment by classifying them
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as a separate group merely because of the delay in
taking the remedial action already decided upon. We
do not doubt that the Judge’s friend and counselor, “the
common man”, if asked, will unhesitatingly respond that
it would be plainly unfair to make any such classification.
The commonsense response that may be expected from
the common man, untrammeled by legal lore and
learning, should always help the Judge in deciding
questions of fairness, arbitrariness efc. Viewed from
whatever angle, to our minds, the action of the
Government and the provisions of the legislation were
plainly arbitrary and discriminatory.” (Para 20)

64. Petitioners placed reliance on the last sentence which
said that the “action of the Government and the provisions of
the legislation were plainly arbitrary and discriminatory” in
support of their submission that an Act could be declared
unconstitutional on the ground that it is arbitrary.

65. We are of the opinion that Prabhakar Rao case is
not an authority on the proposition advanced by the petitioners.
The ratio of Prabhakar Rao case is that there was an
unreasonable classification between the employees of the
State of Andhra Pradesh on the basis of the date of their
attaining the age of superannuation.

66. Observations by Justice Gupta in R.K. Garg Case¥
no doubt indicate that the doctrine propounded by this Court
in E.P. Royappa v. State of Tamil Nadu & Another®® and
Maneka Gandhi v. Union of India & Another®® that
arbitrariness is antithetical to the “concept of equality” is alsc
relevant while examining the constitutionality of a statute but

¥ (1981) 4 SCC 675
% (1974) 4 SCC 3
% (1978) 1 SCC 248
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such observations are a part of the dissenting judgment and
not the ratio decidendi of the judgment.

67. Learned Attorney General heavily relied upon para 43
of the State of Andhra Pradesh & Others v. McDowell &
Co., (1996) 3 SCC 709 which dealt with the question of
declaring a statute unconstitutional on the ground it is arbitrary.

43, Sri Rohinton Nariman submitted thatinasmuch as a
large number of persons falling within the exempted
categories are allowed to consume intoxicating liquors
in the State of Andhra Pradesh, the total prohibition of
manufacture and production of these liquors is “arbitrary”
and the amendingAct is liable to be struck down on this
ground alone. Support for this proposition is sought from
a judgment of this Court in State of Tamil Nadu & Ors. v.
Ananthi Ammal & Others [(1995) 1 SCC 519]. Before,
however, we refer to the holding in the said decision, it
wouid be appropriate to remind ourselves of certain basic
propositions in this behalf. In the United Kingdom,
Parliament is supreme. There are no limitations upon
the power of Parliament. No Court in the United Kingdom
can strike down an Act made by Parliament on any
ground. As against this, the United States of America
has a Federal Constitution where the power of the
Congress and the State Legislatures to make laws is
limited in two ways, viz., the division of legislative powers
between the States and the federal government and the
fundamental rights (Bill of Rights) incorporated in the
Constitution. In India, the position is similar to the United
States of America. The power of the Parliament or for
that matter, the State Legislatures is restricted in two
ways. A law made by the Parliament or the
Legislature can be struck down by courts on two
grounds and two grounds alone, viz., (1) lack of
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legislative competence and (2) violation of any of the
fundamental rights guaranteed in Part-1ll of the
Constitution or of any other constitutional provision. There
is no third ground. We do not wish to enter into a
discussion of the concepts of procedural
unreasonableness and substantive unreasonableness -
concepts inspired by the decisions of United States
Supreme Court. Evenin U.S.A,, these concepts and in
particular the concept of substantive due process have
proved to be of unending controversy, the latest thinking
tending towards a severe curtailment of this ground
(substantive due process). The main criticism against
the ground of substantive due process being that it seeks
to set up the courts as arbiters of the wisdom of the
Legislature in enacting the particular piece of legislation.
It is enough for us to say that by whatever name it is
characterized, the ground of invalidation must fall within
the four corners of the two grounds mentioned above. In
other words, say, if an enactment challenged as violative
of Article 14, it can be struck down only if it is found that it
is violative of the equality clause/equal protection clause
enshrined therein. Simitarly, if an enactment is challenged
as violative of any of the fundamental rights guaranteed
by clauses (a) to (g) of Article 19(1), it can be struck down
only if it is found not saved by any of the clauses (2) to (6)
of Article 19 and so on. No enactment can be struck
down by just saying that it is arbitrary*®™* or
unreasonable. Some or other constitutional infirmity has
to be found before invalidating an Act. An enactment

“ An expression used widely and rather indiscriminately - an expression of
inherently imprecise import. The extensive use of this expression, in India
reminds one of what Frankfurter,J. said in Hattie Mae Tiller v. Atlantic Coast
Line Railroad Co., 87 L.Ed. 810. “The phrase begins life as a literary
expression; its felicity leads to its lazy repetition and repetition soon establishes
it as a legal formula, undiscriminatingly used to express different and
sometimes contradictory ideas", said the learned Judge.
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cannot be struck down on the ground that Court
thinks it unjustified. The Parliament and the
Legislatures, composed as they are of the
representatives of the people, are supposed to know and
be aware of the needs of the people and what is good
and bad for them. The Court cannot sit in judgment
over their wisdom. In this connection, it should be
remembered that even in the case of administrative
action, the scope of judicial review is limited to three
grounds, viz., (i) unreasonableness, which can more
appropriately be called irrationality, (ii) illegality and (iii)
procedural impropriety [See Council of Civil Services
Union v. Minister for Civil Services (1985A.C.374) which
decision has been accepted by this Court as well]. The
applicability of doctrine of proportionality even in
administrative law sphere is yet a debatable issue. [See
the opinions of Lords Lowry and Acknerin R. v. Secretary
of State for Home Department ex p Brind, [1991 AC 696
at 766-67 and 762]. It would be rather odd if an
enactment were to be struck down by applying the
said principle when its applicability even in
administrative law sphere is not fully and finally
settled. It is one thing to say that a restriction
imposed upon a fundamental right can be struck
down if it is disproportionate, excessive or
unreasonable and quite another.thing to say that
the Court can strike down enactment if it thinks it
unreasonable, unnecessary or unwarranted. Now,
coming to the decision in Ananthi Ammal, we are of the
opinion that it does not lay down a different proposition.
It was an appeal from the decision of the Madras High
Court striking down the Tamil Nadu Acquisition of Land
for Harijan Weifare Schemes Acts 1978 as violative of
Articles 14, 19 and 300A of the Constitution. On a review



RAJBALA & ORS. v. STATE OF HARYANA & ORS.
[CHELAMESWAR, J .

of the provisions of the Act, this Court found that it
provided a procedure which was substantially unfair to
the owners of the land as compared to the procedure
prescribed by the Land Acquisition Act, insofar as
Section 11 of the Act provided for payment of
compensation in instalments if it exceeded Rupees two
thousand. After noticing the several features of the Act
including the one mentioned above, this Court observed:

“7. When a statute is impugned under Articie 14 what
the court has to decide is whether the statute is so
arbitrary or unreasonable that it must be struck down.
Atbest, a statute upon a similar subject which derives
its authority from another source can be referred to, if
its provisions have been held to be reasonable or have
\ Stood the test of time, only for the purpose of indicating
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what may be said to be reasonable in the context. We

proceed to examine the provisions of the said Act upon
this basis. '

44. It is this paragraph which is strongly relied upon by
Shri Nariman. We are, however, of the opinion that the
observations in the said paragraph must be understood
in the totality of the decision. The use of the word
‘arbitrary’ in para 7 was used in the sense of being
discriminatory, as the reading of the very paragraph in
its entirety discloses. The provisions of the Tamil Nadu
Act were contrasted with the provisions of the Land
Acquisition Act and ultimately it was found that Section
11 insofar as it provided for payment of compensation in
instalments was invalid. The ground of invalidation is
- clearly one of discrimination. It must be remembered that
an Act which is discriminatory is liable to be labeled as
arbitrary. ltis in this sense that the expression ‘arbitrary’
was usedinpara7.”
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68. From the above extract it is clear that courts in this
country do not undertake the task of declaring a piece of
legislation unconstitutional on the ground that the legislation is
“arbitrary” since such an exercise implies a value judgment
and courts do not exaimine the wisdom of legislative choices
unless the legislation is otherwise violative of some specific
provision of the Constitution. To undertake such an examination
would amount to virtually importing the doctrine of “substantive
due process” employed by the American Supreme Court at
an earlier point of time while examining the constitutionality of
indian legislation. As pointed out in the above extract, evenin
United States the doctrine is currently of doubtful legitimacy.
This court long back in A.S. Krishna & Others v. State of
Madras, AIR 1957 SC 297 declared that the doctrine of due
process has no application under the Indian Constitution*!. As
pointed out by Frankfurter, J., arbitrariness became a mantra.

69. For the above reasons, we are of the opinion that it is

*'In Municipal Committee Amritsar v. State of Punjab, (1969) 1 SCC 475, at
para 7, this Court clearly ruled cut the application of the doctrine of “due
process” employed by the Court adjudicating the constitutionality of the
fegislation.

But the rule enunciated by the American Courts has no application under
our Constitutional set up. The rule is regarded as an essential of the “due
process clauses” incorporated in the American Constitution by the 5th &
the 14th Amendments. The Courts in India have no authority to declare a
statute invalid on the ground that it violates the “due process of law”.
Under our Constitution, the test of due process of law cannot be applied
to statutes enacted by the Parliament or the State legislatures. This Court
has definitely ruled that the docirine of “due process of law” has no place
in our Constitutional system: A. K. Gopal an v. State of Madras,1950 SCR.
88. Kania, C.J., observed (at p. 120):- :

“There is considerable authority for the statement that the Courts are not
at liberty to declare an Act void because in their opinion it is opposed to a
spirit supposed to pervade the Constitution but not expressed in words. .
.. . itis only in express constitutional provisions limiting legislative power
and controlling the temporary will of a majority by a permanent and
paramount law settled by the deliberate wisdom of the nation that one
can join a safe and solid ground for the authority of Courts of Justice to
declare void any legislative enactment.”
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not permissible for this Court to declare a statute
unconstitutional on the ground that itis ‘arbitrary’.

70. We shall examine the next facet of the challenge i.e.
each of the four impugned clauses have created a class of
pefsons who were eligible to contest the elections to
Panchayats subject to their satisfying the requirements of law
as it existed prior to the IMPUGNED ACT but are rendered
now ineligible because they fail tc satisfy one of the other
conditions prescribed under clauses (1), (u), (v) and (w) of
Section 175(1) of the Act. The case of the petitioners is that
such a classification created by each of the impugned clauses
amount to an unreasonable classification among people who
form one class but for the IMPUGNED ACT, without any
intelligible difference between the two classes and such
classification has no nexus with the object sought o be
achieved.

71. Learned Attorney General submitted that the object
~ sought to be achieved is to have “model representatives for
local self government for better administrative efficiency which
is the sole object of the 73 constitutional amendment”.

72. In the light of the above submissions, we shall now
deal with the challenge to each of the abovementioned four
clauses.

73. Clause {v) prescribes a minimum educational
qualification of matriculation*? for anybody seeking to contest
an election to any one of the offices mentioned in the opening

“2°(v)  has not passed matriculation examination or its equwalent
examination from any recognized institution/board:

Provided that in case of a woman candidate or a candidate belonging to
Scheduled Caste, the minimum qualification shall be middle pass:

Provided further that in case of a woman candidate belonging to Scheduled
Caste contesting election for the post of Panch, the minimum qualification
shall be 5" pass;"
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clause of Section 175(1). However, the minimum educational
qualification is lowered insofar as candidates belonging to
scheduled castes and women are concerned to that of “middle
pass” whereas a further relaxation is granted in favour of the
scheduled caste woman insofar as they seek to contest for
the office of Panch.

74. 1t is argued that stipulation of minimum educational
qualification would have the effect of disqualifying more than
50% of persons who would have otherwise been qualified to
contest elections to PANCHAYATS under the law prior to the
IMPUGNEDACT. Itis further submitted that poorer sections
of the society, women and scheduled castes would be worst
hit by the impugned stipulation as a majority of them are the
most unlikely to possess the minimum educational qualification

- prescribed in the IMPUGNEDACT.

75. On the other hand, it is stated in the affidavit filed on
behalf of respondent as follows:

“10. That as per the National Population Register 2011,
total rural population in the State is 1.65 cr out of which
96 lac are above 20 years of age. Further 57% of such
population, who are over 20 years of age, is eligible to
contest even after the introduction of impugned
disqualification in respect of having minimum education
qualification.”

76. According to the Annexure-5 (to the said affidavit of
the respondents) the details of the educational qualification of
the persons above 20 years of age (under Section 173(2)* of
THE ACT the minimum qualifying age for contesting any

 Section 173 (2). Every person who has attained the age of twenty-one
years and whose name is in the list of voters shall, unless disqualified under
this Act or under any other law for the time being in force, be qualified to be
elected from any electoral division.
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PANCHAYAT election is 21 years) are as follows:

NATIONAL POPULATION REGISTER -~ 2011
Number of persons above 20 vears o age vis-vis their educational

quelification
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77. It can be seen from the above extract that the total
rural population* of the State of Haryana is 1.65 crores
approximately. (Ali figures to be mentioned hereinafter are
‘approximate’)

78. Ofthe 1.65 crore rural population, 96 lakhs are in the
age group of 20 years and above. In other words, dehorsthe
IMPUGNED ACT, 96 lakhs would be eligible to contest
elections to various PANCHAYATS subject of course to other
qualifications and disqualifications prescribed by law. Of the
96 lakhs, 36 lakhs are illiterate and about 5 lakhs are literate
but below primary level of education. The remaining 54.5 lakhs
are educated, though the chart does not clearly indicate the
exact break-up of the above 54.5 lakhs and their respective
educational qualifications i.e. whether they are educated up
to primary or middle or matriculation level and above. The
said 54.5 lakhs constitute 57% of the rural population who are
otherwise eligible to contest PANCHAYATS election by virtue
of their being in the age group of 20 years and above. Of the
96 lakhs of rural population, 50 lakhs are men and 46 lakhs

“ The expression “rural population” is used by the respondents in their counter
affidavit to mean people living in areas falling within the territorial limits of
some PANCHAYAT.
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arewomen. Ofthem, 35 lakhs men, 20 lakhs women are literate
above primary level, though exact break-up of educational
qualification is not available. Even if we assume all the 20 lakhs
women are matriculate and, therefore, eligible to contest any

. election under THE ACT, they would contribute fess than 50%

of the otherwise eligible women.

79. The abovementioned figures include all.classes of the
popuilation including scheduled caste.

80. Coming to the statistics regarding scheduled caste
population, the total scheduled caste population of Haryana, it
appears, is 21 lakhs of which 11 lakhs are men and 10 lakhs
are women of which only 6.3 lakhs men and 3.1 lakhs women

- constituting 59% and 32% respectively are educated. In other

words, 68% of the scheduled caste women and 41% of the
scheduled caste men would be ineligible to contest
PANCHAYAT elections.

81. An analysis of the data in the above table indicates
that a large number of women (more than 50% of the otherwise
eligible women) in general and scheduled caste women in
particular would be disqualified to contest PANCHAYAT
elections by virtue of the IMPUGNED ACT. Even with regard
to men, the data is not very clear as to how many of the literate
men would be qualified to contest the elections for
PANCHAYATS at various levels. Because for men belonging
to general category (39 lakhs), a uniform requirement of
matriculation is prescribed in respect of posts for which they
seek to contest. Coming to men candidates belonging to the
scheduled caste, a uniform academic qualification of “middle
pass’ is prescribed. How many men under these categories
would be qualified to contest is not clear, as the exact data
regarding their respective educational qualifications is not
available on the record.

82. Coming to scheduled caste women and the proviso
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to clause (v) of Section 175(1), though educational qualification
required is 5" (primary) pass, such a qualification only entitles
them to contest an election for the post of PANCH of a village
but to no other post. Therefore, if a scheduled caste woman
desires to contest either to the post of SARPANCH or any
other post at ‘Samiti’ or District level, she must be “middle
pass”. The exact number of scheduled caste women who
possess that qualification is not available on record. Even
assuming for the sake of argument that all educated scheduled
caste women indicated in the Annexure-5 are middle pass,
they only constitute 32% of the scheduled caste women. The
remaining 68% of the women would be disqualified for
contesting any election under the IMPUGNED ACT.

83. The question is - whether the impugned provision
which disqualifies a large number of voter population and
denies their right to contest for various offices under THEACT
is discriminatory and therefore constitutionally invalid for being
violative of Article 14.

84. The learned Attorney General referred to Section 21
of THE ACT which catalogues the functions and duties of Gram
Panchayat falling under 30 broad heads. To demonstrate the
range of those heads, he pointed out some of the duties of a
Gram Panchayat* and submitted that in the light of such

*“Section 21. Functions and duties of Gram Panchayat.—Subject to such
rutes as may be made, it shall be the duty-of the Gram Panchayat within the
limits of the funds at its disposal, to make arrangements for carrying out the
requirements of sabha area in respect of the fallowing matters including all
subsidiary works and buildings connected therewith:—
Xl. Non-conventional Energy Sources-
(1) Promotion and Develpopment of non-cenventional energy schemes.
" (2) Maintenance of community non-conventional energy devices, inciuding
bio-gas plants and windmills.
(3) Propagation of improved chulhas and other efficient devices.

XX1. Social Welfare including Welfare of the Handicapped and Mentally
Retarded-

(1) Participation in the implementation of the social welfare programmes -

including welfare of the handicapped, mentally retarded and destitute.
{2) Monitoring of the old age and widaws pension scheme.”
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responsibilities to be discharged by members elected to the
Gram Panchayat, the legislature in its wisdom thought it fit to
prescribe a minimum educational qualification and such a
prescription cannot be said to be making an unreasonable
classification among the voters attracting the wrath of Article
14. Several judgments of this Court are referred to emphasise
the importance of education.

85. The impugned provision creates two classes of voters
- those who are qualified by virtue of their educational
accomplishment to contest the elections to the PANCHAYATS
and those who are not.The prociaimed object of such
classification is to ensure that those who seek election to
PANCHAYATS have some basic education which enables
them to more effectively discharge various duties which befall
the elected representatives of the PANCHAYATS. The object
sought to be achieved cannot be said to be irrational or illegal
or unconnected with the scheme and purpose of THEACT or
provisions of Part IX of the Constitution. It is only education
which gives a human being the power to discriminate between
right and wrong, good and bad. Therefore, prescription of an
educational qualification is not irrelevant for better

* We are of the opinion that it is not really necessary to examine the various
observations made by this Court regarding the importance of education for
two reasons, firstly, nobody is disputing the general proposition that education
plays a great role in the evolution of the perscnality of a human being.
Secondly, none of the cases referred to by the AG deait with the relevance of
education in the context of the right to contest any election contemplated by
the Constitution. [See. Bhartiya Seva Samaj Trust v. Yogeshbhai Ambalal
Patel, (2012)9 SCC 310, Avinash Mehrotra v. Union of India, (2009) 6 SCC
388; PA. Inamdar v. State of Maharashtra, (2005) 6 SCC 537; T.R.
Kothandaramam v. T.N. Water Supply & Drainage Board; (1994) 6 SCC
282, Unni Krishnan v. State of Andhra Pradesh, (1993) 1 SCC 645;
Maharashtra State Board of Secondary and Higher Secondary Education
v. K.S. Gandhi, (1991) 2 SCC 716; and State of J&K v. Triloki Nath Khosa,
(1974) 1 SCC 19].
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administration of the PANCHAYATS. The classification in our
view cannot be said either based on no intelligible differentia
unreasonable or without a reasonable nexus with the cbject
sought to be achieved.

86. The only question that remains is whether such a
provision which disqualifies a large number of persons who
would otherwise be eligible to contest the elections is
unconstitutional. We have already examined the scheme of
the Constitution and recorded that every person who is entitied
to vote is not automatically entitled to contest for every office
under the Constitution. Constitution itself imposes limitations
on the right to contest depending upon the office. It also
authorises the prescription of further disqualifications/
qualification with respect to the right to contest. No doubt such
prescriptions render one or the other or some class or the other
of otherwise eligible voters, ineligible to contest. When the
Constitution stipulates*” undischarged insolvents or persons
of unsound mind as ineligible to contest to Parliament and
Legislatures of the States, it certainly disqualifies some citizens
to contest the said elections. May be, such persons are small
in number. Question is not their number but a constitutional
assessment about suitability of persons belonging to those
classes to hold constitutional offices.

87. If it is constitutionally permissible to debar certain
classes of people from seeking to occupy the constitutional
offices, numerical dimensicn of such classes, in our opinion
should make no difference for determining whether prescription
of such disqualification is constitutionally permissible unless
the prescription is of such nature as would frustrate the
constitutional scheme by resulting in a situation where holding
of elections to these various bodies becomes completely
impossible. We, therefore, reject the challenge to clause (v} to

47 Articles 102(1}(c) and 191(1){c).

1167



1168

b

H

SUPREME COURT REPCRTS [2015]12S.C.R.

Section 175(1).

88. We shall now deal with the challenge to clauses (t)
and (v) of Section 175(1) of THE ACT These two clauses
disqualify persons who are in arrears of amounts to cooperative
bodies specified in clause (t) and the electricity bills. These
provisions are challenged on the ground that they impose
unreasonable burden on voters who are otherwise eligible to
contest the election and therefore create an artificial and
unreasonable classification which has no nexus to the objects
sought to be achieved by the ACT.

89. Constitution makers recognised indebtedness as a
factor which is incompatible in certain circumstances with the
right to hold an elected office under the Constitution. Article
102(1)(¢c)*® and Article 191(1)(c)* declare that an
undischarged insolvent. is disqualified from becoming a
Member of Parliament or the State Legislature respectively.
By virtue of the operation of Article £8(1)(c) and 66(1)(c), the
same disqualification extends even to the seekers of the
offices of the President and the Vice-President.

90. The expression “insolvency” is not defined under the
Constitution. In the absence of a definition, the said expression
must be understood to mean a person who is considered
insolvent by or under any law made by the competent

* Article 102. Disqualifications for membership.—{1} A person shall be
disqualified for being chosen as, and for being, a member of either House of
Parliament —

Sk kk Wk & Wk ke ddk ok *hEk Fhkk

(c) - if he is an undischarged insolvent.

9 Article 191. Disqualifications for membership. —(1} A person shall be
disqualified for being chosen as. and for being, a member of the Legislative
Assembly or Legislative Council of a State ~ '

ek *hkhk kkkdk dkdh Aok lexk

(c) if he is an undischarged insolvent.
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legislature. Sections 6% of the Provincial Insolvency Act, 1920
and Section 9°' of the Presidency — Towns insolvency Act, 1909

50 Section 6. Acts of insolvency.—(1) A debtor commits an act of insolvency in each
of the following cases, namely:-

(a)if, in India or elsewhere, he makes a transfer of all or substantially all hIS property
to a third person for the benefit of his creditors generally;

(b) if, in India or elsewhere, he makes a transfer of his property or of any part thereof
with intent to defeat or delay his creditors; _

{c) if in India or elsewhere, he makes any transfer of his property, or of any part
thereof, which would, under this or any other enactment for the time being in force, be
void as fraudulent preference if he were adjudged an insclvent;

(d} if with intent to defeat or delay his creditors,-

(i) he departs or remains out of the territories to which this Act extends;

(i) he departs from his dwelling-house or usual place of business or otherwise
absents preference if he were adjudged an insolvent;

(ii) he departs from his dwellmg -house or usual place of business or otherwise absents
himself;

{e) if any of his property has been sold in execution of the decree of any Court for the
payment of money;

(f) if he petitions to be adjudged an insolvent under the provisions of this Act;

{9) if he gives notice to any of his creditors that he has suspended, or that he is about
to suspend, payment of his debts; or

{(h) if he is imprisoned in execution of the decree of any Court for the payment of
money.

(2) Without prejudice to the provisions of sub-section (1), a debtor commits an act of
insclvency if a creditor, who has obtained a decree or order against him for the
payment of money (being a decree or order which has become final and the execution
whereof has not been stayed), has served on him a notice (hereafter in this section
referred to as the insolvency notice) as provided in sub-section (3) and the debtor
does not comply with that notice within the period specified therein:

Provided that where a debtor makes an application under sub-section (5) for setting
aside an insolvency notice-

{a) in a case where such applicaticn is allowed by the District Court, he shall not be
deemed to have committed an act of insolvency under this sub-section; and

(b} in a case where such application is rejected by the District Court, he shall be
deemed to have committed an act of insolvency under this sub-section on the date of
rejection of the application or the expiry of the period specified in the insolvency notice
for its compliance, whichever is later:

' Section 9.Acts of insolvency.- (1) Adebtor commits an act of insolvency in each
of the following cases, namely;-

(a) if, in the States or elsewhere, he makes a transfer of all or substantra[ly all his.
property to a third person for the benefit of his creditors generally,

{b) if, in the States or elsewhere, he makes a transfer of his property or of any part
thereof with intent to defeat or delay his creditars;

{c}if, in the States or elsewhere, he makes any transfer of his property or of any part
thereof, which would, under this or any other enactment for the time being in force, be
void as fraudulent preference if he were adjudged an insolvent;
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declare various activities which constitute acts of insolvency,
It is an aspect of indebtedness - a specified category of
indebtedness. If the Constitution makers considered that
people who are insolvent are not eligible to seek various
elected public offices, we do not understand what could be
the constitutional infirmity if the legislature declares people who
are indebted to cooperative bodies orin arrears of electricity
bills to be ineligible to become elected representatives of the
people in PANCHAYATS. It must be remembered that
insolvency is a field over which both the Parliament as well as

(d) if, with intent to defeat or delay his creditors,—

(i} he departs or remains out of the States,

(i) he departs from his dwelling-house or usual place of business or otherwise
absents himseif,

(iii) he secludes himself so as to deprive his creditors of the means of
communicating with him;

(e) if any of his property has been scld or attached for a period of not less than
twenty-one days in execution of the decree of any Court for the payment of
money;

(f) if he petitions to be adjudged an insolvent;

(g) if he gives notice to any of his creditors that he has suspended or that he
is about to suspend, payment of his debts;

{h) if he is imprisoned in execution of the decree of any Court for the payment
of money.

(2) Without prejudice to the provisions of sub- section (1), a debtor commits
an act of insolvency if a creditor, who has obtained a decree or order against
him for the payment of money (being a decree or order which has become
final and the execution whereof has not been stayed), has served on him a
notice (hereafter in this section referred to as the insolvency notice) as provided
in sub- section (3) and the debtor does not comply with that notice within the
period specified therein:

Provided that where a debtor makes an application under sub- section (5) for
selting aside an insolvency notice—

(a) in a case where such application is allowed by the Court, he shall not be
deemed to have committed an act of insolvency under this sub- section; and

(b) in a case where such application is rejected by the Court, he shall be
deemed to have committed an act of insclvency under this sub- section on
the date of rejection of the appiication or the expiry of the period specified in
the insolvency notice for its compliance, whichever is later:

Provided further that no insolvency notice shall be served on a debtor residing,
whether permanently or temporarily, outside India , unless the creditor cbtains
the leave of the Court therefor.
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the legislatures of the State have a legislative competence
concurrently to make laws as it is one of the topics indicated
under Entry 952, List lll of the Seventh Schedule to the
Constitution.

91. The submission is that rural India is heavily indebted
and particularly agriculturists who constitute a majority of our
rural population are deeply indebted and reportedly a large
number of agriculturists have been committing suicides as they
are not able to bear the burden of indebtedness. Therefore,
prescriptions under clauses (t) and (v) of Section 175(1) of the
Actisan arbitrary prescription creating a class of persons who
would become ineligible to contest Panchayat elections and
such classification has no rational nexus to the object of the
Panchayati Raj Act whose constitutional goal is to empower
the rural population by enabling thenr to play a role in the
decision making process of the units of local self government,
is the contention.

92. No doubt that rural India, particularly people in the
agricultural sector suffer the problem of indebtedness. The
reasons are many and it is beyond the scope of this judgment
to enquire into the reasons. It is also a fact that there have
been cases in various parts of the country where people
reportedly commit suicides unable to escape the debt trap.
But, itis the submission of the respondents that such incidents
are very negligible in the State of Haryana as the agricultural
sector of Haryana is relatively more prosperous compared to
certain other parts of the country. We do not wish to examine
the statistical data in this regard nor much of it is available on
record. [nourview, such an enquiry is irrelevant for deciding
the constitutionality of the impugned provision. We are also
not very sure as to how many of such people who are so deeply
indebted would be genuinely interested in contesting elections

$29. Bankruptcy and Insolvency.
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whether at PANCHAYAT level or otherwise. We can certainly
take judicial notice of the fact that elections at any level in this
country are expensive affairs. For that matter, not only in this
country, in any other country as well they are expensive affairs.
In such a case the possibility of a deeply indebted person
seeking to contest elections should normally be rare as it would
be beyond the economic capacity of such persons. In our
opinion, the challenge is more theoretical than real. Assuming
for the sake of argument that somebody who is so indebted
falling within the prescription of clauses (t) and (u) of Section
175(1) of the Act is still interested in contesting the
PANCHAYAT elections, nothing in law stops such an aspirant
from making an appropriate arrangement for clearance of the
arrears and contest elections. At this stage, an ingidental
submission is required to be examined. It is submitted that
there could be a genuine dispute regarding the liability falling
under the clauses (t) and (v} and therefore it would be unjust to
exclude such persons from the electoral process even before
an appropriate adjudication. Justness of such a situation is
once again in the realm of the wisdom of the legislation. We
do not sitin the judgment over the same. But we must make it
clear nothing in law prevents an aspirant to contest an election
to the PANCHAYAT to make payments under protest of the
amounts claimed to be due from him and seek adjudication of
the legality of the dues by an appropriate forum. We do not
see any substance in the challenge to clauses (t) and (u) of
Section 175(1) of the Act.

93. Clause (w) disqualifies a person from contesting an
election to the Panchayat if such a person has no functional
toilet at his place of residence. Once again the submission on
behalf of the petitioners is that a large number of rural population
simply cannot afford to have a toilet at their residence as itis
beyond their economic means. To render them disqualifiec
for contesting elections to the PANCHAYATS would be to make
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an unreasonable classification of otherwise eligible persons
to contest elections to PANCHAYAT and, therefore,
discriminatory. '

" 94. It is submitted on behalf of respondents that the
submission of the petitioner is without any factual basis.
According to statistical data available with the State, there are
approximately 8.5 lakhs house holders classified as families
falling below poverty line (BPL) in the State of Haryana. ltis
further submitted that right from the year 1985 there have been
schemes in vogue to provide financial assistance to families
desirous of constructing a toilet at their residence®. In the initial
days of such a scheme Rs.650/- was given by the State and
from time to time the amount was revised and at present
Rs.12000/- is provided by the State to any person desirous of
constructing a toilet. As perthe data available with the State,
of the abovementioned 8.5 lakhs households, classified to be

below the poverty line, approximately 7.2 lakhs households
% Paras 4 & 5 of the Addl. Affidavit of Respondents 1to 3

4. That the main objective of the programme is to ensure access of toilets to
all rural families so as to achigve Open Defecation Free (ODF) status. For
this purpose, both the Center and State of Haryana have also been providing
financial incentive to the people below poverty line (BPL) in ihe rural areas of
State of Haryana. Besides few other Above Poverty Line (APL) household
categories namely, all SCs, small farmers, marginal farmers, landless
labourers with homestead, physically handicapped and women headed
households were also identified for the purpose of granting financial incentive
since 01.04.2012 under the said scheme.

5. That the financial incentive is also being provided to Below Poverty Line
(BPL) households for the construction and usage of individual household
fatrines (IHHL) in recognition of their achievements. In Haryana total rural
BPL households are 8,56,359 and against it, 7,21,038 households have
been provided incentive for the construction of IHHL. Similariy, Above Poverty
Line (APL) households restricted to SCs/STs, small and marginal farmers,
landless labourers with homestead, physically handicapped and women
headed households have also been provided financial assistance w.e.f.
04.04.2012. Presently, w.e.f. 02.10.2014 the financial incentive is being given
to above category of households @ Rs.12000 (Rs.9000 from Centre and
Rs.3000 from State Government). Out of 30,67,907 rural households
25,84,810 i.e. 84% have |HHLs. Out of which 23,60,318 IHHLs have been
build under Rural Sanitation Programmes since 1999, of which 8,82,012
have been given incentive money at various rates prevailing at different times.
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had availed the benefit of the above scheme. Therefore,
according to the respondents if any person in the State of
Haryana is not having a functioning toilet at his residence it is
not because that he cannot afford to have a toilet but because
he has no intention of having such facility at his residence. ltis
very forcefully submitted by the learned Attorney General that
a salutary provision designed as a-step for eliminating the
unhealthy practice of rural India of defecating in public, ought
not to be invalidated.

95. Itis a notorious fact that the Indian** population for a
long time had this unhealthy practice of defecating in public.
The Father of the Nation wrote copiously on this aspect on
various occasions. He took up with a missionary zeal the
cause to eradicate this unhealthy practice. At some point of
time, he even declared that the priority of this country should
be to get rid of such unhealthy practice than to fight for
independence. Itis unfortunate that almost a hundred years
after Gandhiji started such a movement, India is still not
completely rid of such practice. The reasons are many. Poverty
is one of them. However, this unhealthy practice is not exclusive
to poorer sections of rural India. In a bid to discourage this
unhealthy practice, the State has evolved schemes to provide
financial assistance to those who are economically not in a
position to construct a toilet. As rightly pointed by the
respondents, if people still do not have a toilet it is not because
of their poverty but because of their lacking the requisite will.
One of the primary duties of any civic body is to maintain

% In England this habit existed till 15" Century at least, "poor sanitation made
London a death-trap. Without any kind of sewage system, the streets stank
to high heaven, whereas human excrement was systematically collected in
Chinese cities and used as fertilizer in outlying paddy fields. In the days
when Dick Whittington was lord mayoer— ~ four times between 1397 and his
death in 1423 — the streets of London were paved with socmething aitogether
less appealing than gold.”, [Niall Ferguson, Civilization : The West and the
Rest, (First Edition, Penguin Press, 2011)] page 23



sanitation within its jurisdiction. Those who aspire to get

elected to those civic bodies and administer them must setan

example for others. To the said end if the legislature stipulates
that those who are not following basic norms of hygiene are
ineligible to become administrators of the civic body and
disqualifies them as a class from seeking election to the civic
body, such a policy, in our view, can neither be said to create a
class based on unintelligible criteria nor can such classification
be said to be unconnected with the object sought to be
achieved by the Act.

96. For the above-mentioned reasons, we see no meritin
this writ petition, and the same is dismissed.

ABHAY MANOHAR SAPRE, J. 1. | have had the
advantage of going through the elaborate, well considered and
scholarly draft judgement proposed by my esteemed brother
Jasti Chelmeswar J. | entirely agree with the reasoning and
the conclusion, which my erudite brother has drawn, which are
based on remarkably articulate process of reasoning.
However, having regard to the issues involved which were ably
argued by learned counsel appearing in the case, | wish to
add few lines of concurrence.

2. While examining the question of conétitutionality of the
impugned amendment made under Section 175 (1) of the
Haryana Panchayati Raj Act (for short “the Act”), which are
under attack in this writ petition, the question arose regarding
the true nature of the two rights of the ¢itizen - “Right to Vote”
and “Right to Contest” viz- whether they are statutory right or
constitutional right?

3. Athree Judge Bench in PUCL vs. Union of india [(2003)
4 SCC 399] examined the question regarding nature of “Right
to Vote”. The learned Judge P.V. Reddi, in his separate
opinion, which was concurred by Justice D.M. Dharmadhikari,
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examined this question in great detail and in express terms,

_answered it holding that the “Right to Vote” is a constitutional

right but not merely a statutory right. We are bound by this view
taken by a three Judge Bench while deciding this question in
this writ petition.

4. Similarly, another three Judge Bench in Javed vs. State
of Haryana [(2003) 8 SCC 369] examined the question
regarding the nature of “Right to Contest” while examining the
constitutional validity of certain provisions of The Act. The
learned Judge R.C. Lahoti (as his Lordship then was) speaking
for the Bench held that right to contest an election is neither a
Fundamental Right nor a common right. It is a right conferred
by statute. His Lordship went on to hold that “at the most, in
view of Part IX having been added in the Constitution, a right
to contest the election for an office in Panchayat may be said
to be a constitutional right. We are bound by this view taken by
a three Judge Bench while deciding this question in this writ
petition.

5. In the light of aforementioned two authoritative
pronouncements, we are of the considered opinion that both
the rights namely “Right to Vote” and “Right to Contest” are
constitutional rights of the citizen.

6. Indeed, my learned brother rightly took note of the few
decisions, which had while deciding the main questions
involved in those cases also incidentally made some
observations on these two issues, which we feel were not in
conformity with the law, laid down in the aforementioned two
decisions.

7. Coming now to the question of constitutional validity of
Section 175 (1)(v) of the Act which provides that candidate
must possess certain minimum educational qualification if he/
she wants to contest an election. In my opinion, introduction of
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such provision prescribing certain minimum educational
qualification criteria as one of the qualifications for a candidate
to contest the election has a reasonable nexus with the object
sought t? be achieved.

8. Infact, keeping in view the powers, authority and the
responsibilities of Panchayats as specified in Article 243-G
so also the powers given to Panchayats to impose taxes and
utilization of funds of the Panchayats as specified in Article
243-H, it is necessary that the elected representative must
have some educational background to enable him/her to

effectively carry out the-functions assigned to Panchyats in Part
IX. ltis the legislative wisdom to decide as to what should be
the minimum qualifications, which should be provided in the
Act.

9. No one can dispute that education is must for both men
and women as both together make a healthy and educated
society. It is an essential tool for a bright future and plays an
important role in the development and progress of the country.

10. In my view, therefore, Section 175 (v) of the Actis intra
vires the Constitution and is thus constitutionally valid.

11. Now coming to the question regarding constitutionality
of Section 175(w) of the Act, which provides that if a person
nas no functional toilet at his place of residence, he/she is
disqualified to contest the election. In my view, this provision
too has reasonable nexus and does not offend any provision
of the Constitution.

12. Indeed, there are no grounds much less sustainable
grounds available to the petitioners to question the validity of
this provision. This provision in my view is enacted essentially
in the larger public interest and is indeed the need of the hour
to ensure its application all over the country and not confining
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it to a particular State. Moreover, the State having provided
adequate financial assistance to those who do not have toilet
facility for construction of toilet, there arise no ground to
challenge this provision as being unreasonable in any manner.
Since this issue has already been elaborately dealt with by my
learned brother, therefore, | do not wish to add anything more
toit. :

13. In the light of the foregoing discussion agreeing with
my learned brother, | also hold that Section 175 (v) is intra vires
the Constitution and is thus constitutionally valid.

14. in my view, therefore, the writ petition deserves.to be
dismissed and is accordingly dismissed. As a consequence,
interim order stands vacated.

Kalpana K. Tripathy Writ petition dismissed.
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also have considered the FSL Report in proper
perspective because the trial court order was
passed without consideration thereof - Even

though the State has not come in appeal, in the
~ interest of justice, State as well is granted leave to
appeal — Matter remitted to High Court — Penal
Code, 1860 — ss. 498A and 304B alternatively u/s.
302.

Kfhumba Ram v. State of Rajasthan & Ors. ...

(5) 5.482 — Complaint u/s.63 of CopyrightAct r/w.
$5.406 and 420 of IPC - Alleging infringement of
copyright of the title of the synopsis of a story —
Application u/s. 482 by the accused seeking
guashing of the criminal proceedings, dismissed
—Held: Under s.13, Copyright subsists in an original
literary work — The title does not qualify for being
described as ‘work’ — The combination of two
words of the title in question ‘Desi Boys’ also cannot
be said to have anything original in it — These words
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do not qualify for being described as 'literary work’
—Hence, no copyright can subsist in it— Therefore,
criminal complaint for infringement of copyright is
not tenable — Criminal proceedings are quashed -
CopyrightAct, 1957 —ss.13 and 63 — Penal Code,
1860 —s5.406 and 420.

Krishika Lulla & Ors. v. Shyam Vithalrao Devkatta
&Anr-

COMPENSATION:
(1) Motor accident — Claim for compensation by
American citizen.
(See under: Motor Vehicles Act, 1988) ... 564

(2) Survivor compensation scheme.
(See under: Constitution of india: 1950) ... 607

" CONSTITUTION OF INDIA:
(1) () Art. 14 and Part IX.

(i) Arts. 84, 173, 102 and 191 ~'Qualifications’and
‘Disqualifications’ for membership of ‘Parliament’
and ‘State Legislature’ ~ Distinction between -
Held: There is no legal distinction between the two
expressions. :

(ii) Part IX, Art.243B, 243F - Right to contest a
Panchayat election — Qualifications and
Disqualifications for — Held: Part IX of the
Consltitution is silent about ‘qualification’ required
for a candidate for election to Panchayat —
Constitution only prescribes ‘disqualifications’ for
membership of Panchayats - ‘Qualifications’ and
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‘Disqualifications relevant for membership of the
Legisiature are equally applicable to the
“membership of Panchayats.

(2) Arts. 14, 19.
(See under; Central Excise Rules, 1944) ...

(3) Art. 32 — Entrustment of investigation to SIT -
Compilaint against the petitioner-IPS officer that he
made false averments and filed false affidavit —
Anofher complaint by then AAG of the State of
Gujarat u/s. 66 of the Information Technology Act
regarding hacking of his e-mail account and
tampering of the same by the petitioner — Writ
petitions by petitioner seeking transfer of
investigation to CBI or SIT(Special Investigation

Team) outside control of CM of Gujarat on the

ground of involvement of the then Chief Minister of
the State of Gujarat in riots of 2002; that he was
present in the meeting convened by the Chief
Minister on the night of 27.02.2002 and the FIR
was a counter blast to the action taken by the
petitioner; and that a complaint filed by JJ in 20086,
pertaining to 2002 riots was ordered to be [ooked
into by SIT by this Court — Held: Petitioner-did not
come to this Court with clean hands — He kept
quite for a period of 9 years as to the factum of
meeting dated 27.02.2002 — No case made out
for investigation by SIT relating to preparation of

affidavit or hacking of e-mail account and

tampering with it — Allegation that the SIT had been
- leaking very sensitive and confidential details
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pertaining to the ongoing investigation to the then
AAG of Gujarat, totally false and baseless —Also
no case is made out of criminal conspiracy — It
does not appear that the e-mail exchange between
the then AAG and other functionaries tantamounts
to causing prejudice or amounts to substantial
interference in any other manner in due course of
justice — Further, not a case of scandalizing the
court or in any manner affecting fair decision of the
-court or tending to bring the court into disrepute or
disrespect which tantamount to criminal contempt
— Contempt of Courts Act, 1971 — s.2(c)(iii).

Sanjiv Rajendra Bhatt v. Union of India &
" Ors. T

(4) Art. 32 — Writ petition — Acid attack victims —
Survivor compensation schemes — Two sisters of
Dalit community brutal attacked with acid — Writ
petition by NGO seeking enhanced compensation
for sisters — Held: Considering the plight of the
victim and in view the impact of acid attack on the
victim on their social, economical and personal life,
victim should to be awarded a compensation more
than what has been prescribed by this Courtin the
- Laxmi's case — Compensation of the main victim
enhanced from Rs 3 lakhs to Rs 10 lakhs — Her
sister to be paid to the tune of Rs 3 lakhs -- Direction
to the States to implement the guidelines in Laxmi's
case and include the names of the victim in disability
list — Public interest litigation.

Parivartan Kendra v. Union of india and Others ...

(5 1Art. 129

607 .
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(See under: Contempt of Court)

(6) Art. 141 — Doctrine of Precedent — Held:
Mandates that an exposition of law must be followed
and applied even by co-crdinate or co-equal
Benches and certainly by all smaller Benches and
subordinate courts — Apart from Art. 141, it is a
policy of the courts to stand by precedent and not
to disturb a settled point — Departure may only be
made when a co-ordinate or co-equal Bench finds
the previous decision to be of doubtful logic or
efficacy and consequentially, its judicial conscience
is so perturbed and aroused that it finds it
impossible to follow the existing ratio.

State of U.P. & Ors; v. Ajay Kumar Sharma &Anr. .....627

CONTEMPT OF COURT:

Contempt petition under Art.129 of Constitution of
India r/w. s.12 of Contempt of Courts Act, 1971 -
Alleging violation of order passed by Supreme
Court — Held : There is no deliberate or
contumacious breach of direction of this Court, to
warrant punitive action - Contempt of Courts Act,
1971 -s.12 - Constitution of India, 1950 - Art.129
- Service Law — Promotion.

C. Chakkaravarty and Ofs. v. Tmt. M. Satyavathy,

IASandOrs. L. 950
CONTEMPT OF COURTS ACT, 1971:

(1) s.2(c)(iii).

(See under: Constitution of India, 1950) ... 498

(2)s.12
(See under: Contempt of Court) e 950
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COPYRIGHTACT, 1957 :
Title of synopsis of story — Infringment of copyright
of title. B
(See under: Code of Criminal Procedure,
1973) O 1056

CRIME AGAINST WOMEN:
Murder and Rape. _
(See under: Penal Code, 1860) ... 898

CURATIVE PETITION:
(1) Petition filed under O. XVIll,r. 5and O.X, rr. 3
and 4 of the Supreme Court Rules.
(See under: Supreme Court Rules, 1966) ... 861

(2) (See under: Supreme Court Rules, 2013) ... 655
) and 661

CUSTOMS TARIFFACT, 1975:
(See under: Kar Vivad Samadhan Scheme (KVSS)
(As Introduced By Finance Bill, 1998)) ... 982

CUSTOMS, CENTRAL EXCISE DUTIES AND
SERVICE TAX DRAWBACK RULES, 1995:
r.12(1)(a) — Circular No.04/2004 dated 16.01.2004
— Conversion of Free Shipping Bills into Drawback
Shipping Bills — Permissibility of — On the basis of
.12(1)(a) and on the basis of the Circular - Held:
The conversion is not permissible to the assessee
on the basis of r.12(1)(a) as the ingredients of
r.12(1)(a) are not satisfied by the assessee —
However, under the Circular, the Commissioner has
the discretion to give duty drawback after
examining on request, individual cases, on merits
— Therefore, the provisions of the Circular are
applicable to the present case — Case remitted to
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the Commissioner to examine and consider the
request of the assessee on merits as per the
stipulation contained in the Circular.

Carqill India Private Limited v. Commissioner of
Customs & Central Excise, Visakhapatnam-Il. ...... 917

DELAY/LACHES:

Consideration of — By the writ court — Wit petition
by delinquent — Challenging order of his dismissal
from service passed by the Disciplinary Authority
— After about 5 years — Without challenging the
same in departmental appeal — Held: A court is
required to remain alive to the nature of the claim
and the unexplained delay on the part of the
petitioner — Stale claims not to be adjudicated
unless non-interference would cause grave
injustice — Instant case being stale deserved to be
thrown at the threshold — Service Law — Dismissal.
(Also see under: Review)

State of Jammu & Kashmir v. R.K. Zalpuri and
Others o 285

DOCTRINES/PRINCIPLES:
(1) Doctrine of due process.

Rajbala & Others v. State of Haryana & Others. ..... 1106

(2) Doctrine of precedent.
(See under: Constitution of India, 1950) ... 627

EDUCATION/EDUCATIONAL INSTITUTIONS:
(1)Admissions — In Private Recognized institutions
- To the courses of B.Ed. — By conducting college
level counseling and admit students possessing
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minimum eligible mark — On the seats lying vacant

after the admission on counseling by the State from

among the candidates who appeared in the
entrance examination conducted by Vyapam -
Permissibility — Held: Under the Guidelines for
admission framed by the state, counseling was
permissible after online registration only to those
students who had participated in the entrance exam
conducted by Vyapam —Against the total seats of
53,865 in the State of Madhya Pradesh, counseling
of 63,406 candidates (all the candidates who
participated in the VWyapam examination), was
conducted — Despite four rounds of counseling by
the State, vacancy of 50% seats shows that the
candidates are not interested in getting admission
inthose colleges — Thus, in view of the above facts,
the appellants / petitioners colleges cannot be
allowed to conduct a college level counseling and
admit students, who have not appeared in the
entrance exam —Appeals dismissed.

VNS College of Physical Education and
Management Studies and Others v. State of
Madhya Pradesh ..
(2) MBBS course — Application for establishment
of new medical college — MC! conducted inspection
of petitioner college and pointed out various
deficiencies — Submission of compliance report by
petitioner stating rectification of the deficiencies —
Government of India disapproved the scheme
submitted by petitioner for establishment of new
medical college ~ High Court refused to interfere
with the decision of the Government — Held: No
justification to interfere with the impugned order
passed by the High Court — Petitioner’s institution
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granted liberty to remove all the deficiencies and
rectify all the defects as pointed out by the
respondent-MCI for conducting inspection of the
petitioner’s institution afresh.

Kanachur Islamic Education Trust (R) v. Union of
India and Another .. 830

ELECTION LAWS:
(1) (i) Right to vote — Nature of — Held: Right to vote
is a constitutional right — It is not a statutory right
" pure and simple.

(i) Right to contest election — Every person entitled
to be a voter by virtue of declaration u/Art. 326 is
not automatically entitled to contest in any of the
elections — Certain further restrictions are imposed
on a voter's right to contest elections — Constitution
of India, 1950 - Arts. 326, 84, 173, 102 and 191.

{iii) ‘Right to vote’ and ‘right to contest’ an election
to a Panchayat — Nature of — Held: Such rights are
constitutional rights subsequent to introduction of
Part IX of the Constitution — Both the rights can be
curtailed/ regulated by the appropriate legislature
directly.

(iv) Right to vote and right to contest elections —
Distinction between.

Rajbala & Others v. State of Haryana & Others...... 1106

ELECTRICITY ACT; 2003:
s. 86(1)(f), 174 — Limitation Act, 1963 — ss. 3, 14,
Schedule — Disputes between licencees and
power generating company — Bill for capacity
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charges — Claim for reimbursement of minimum
alternate Tax (MAT) — Whether the Limitation Act,
s. 3 and the Schedule would apply to any action
instituted before the Commission u/s. 86(1}{f) —
Whether the impugned order passed by APTEL
permitting application of principles emerging from
s. 14, is against law — Whether the claim for
reimbursement of MAT is in contravention of
relevant terms and conditions of the Power
Purchase Agreement (PPA) — Held: A claim
coming before the Commission cannot be
entertained or allowed if it is barred by limitation
prescribed for an ordinary suit before the civil court
— However, in appropriate case, a specified period
may be excluded on account of principle underlying
salutary provisions like s. 5 or 14 — Further, such
limitation upon the Commission would be only in
respect of its judicial power u/s. 86(1)(f) and not
in respect of its other powers or functions which
may be administrative or regulatory — As regards
order passed by APTEL, in law, the APTEL could
grant exclusion of certain period on the basis of
principles u/s. 14 — On facts, APTEL adopted a just
and lawful approach in examining the relevant facts
and in excluding the entire period claimed by
respondent which starts from the notice for
arbitration dated 8.9.2003 given by the
respondent, till the application of the respondent
u’s. 11 of the Arbitration Act before the High Court
was finally disposed of on 18.3.2009 — Challenge
to impugned order in respect of views taken on the
issue of limitation in the light of principles of s. 14
fails — As regards the claim for reimbursement,
entire phraseology used in Article 3.8 of the PPA
clarifies that parties were aware that tax regime
keeps changing and therefore any advance
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income tax payable for the income from the project
only had to be reimbursed by the Board — As a
successor of the Board the appellant cannot avoid
the liability to reimburse advance income tax paid
by the respondent, on the ground that MAT was a
new variety of tax concept introduced subsequently
in which minimum tax became payable on the
basis of mere book profits of even power
generating companies — It cannot be said that
such tax is not on income from the project and thus,
not covered by Article 3.8 — Taxable income
became amenable to MAT on account of s. 115JB
- — Claim for MAT covered by Article 3.8 and
payable as such when requisite conditions stand
-satisfied.

A.P Power Coordination Committee & Ors. v.
M/s. Lanco Kondapalli Power Ltd. & Ors. ... 447

EVIDENCE ACT, 1872:
Admission — Withdrawal of — Permissibility — Suit
for partition — Two of the defendants in their written
statements made admissions regarding
relinquishment of their right in the suit property —
After 25 years, seeking amendment of written
statement withdrawing their admissions — Held: A
party cannot be permitted to wholly withdraw the
admission in the pleadings — However, the
admission can be clarified or explained by way of
amendment and the basis of admission can be
~attacked in a substantive proceedings — Delay by
itself may not be crucial in such amendment —
Therefore, the claim of defendants for withdrawal
of their admissions is rejected — However, they are
given opportunity to explain/clarify their
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admissions.

Ram Niranjan Kajaria v. Sheo Prakash Kajaria
and Others ..

EXCISE LAW:
Rectified spirit. _
(See under: Karnataka Excise (Manufacture and
Bottling of Arrack) Rules, 1987)837

GENERAL CLAUSES ACT, 1897:
. S6.
(See under: Repeal)

HARYANA PANCHAYATI RAJ ACT, 1994 [AS

AMENDED BY HARYANA PANCHAYAT1 RAJ
(AMENDMENT)ACT, 2015] _
(i) .175 (1) (t) and (u) [As inserted by Haryana
Panchayati Raj (Amendment) Act, 2015] -
Constitutional validity of — Held: Clauses (t) and
(u) of s.175(1) are intravires the Constitution —
Constitution of India, 1950 —Arts.58(1)(c) and 66
(1)(e), 102 (1){c) and 191(1)(c); VIl Schedule, List
N, Entry 9.

(i) s.175(1)(v) [As inserted by Haryana Panchayati
Raj (Amendment) Act 2015] - Constitutional validity
of — Held: The impugned provision creates two
classes by virtue of educational qualification — The
object of such classification is to ensure that the
members of Panchayat have basic education
enabling them to discharge various duties — Thus -
the classification is based on intelligible differentia,
is reasonable and has a reasonable nexus with the
object sought to be achieved — Hence the same is
constitutional — Constitution of India, 1950 - Art.
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14 and Part IX.

(iii) 5.175(1)(w) [As inserted by Haryana Panchayati
. Raj (Amendment)Act, 2015] ~ Constitutional validity
of — Held: Disqualifying a person from contesting
Panchayat election, if such person has no functional
toilet at residence, cannot be said to be
unconstitutional — Stipulation by legislature that
those who are not following basic norms of hygiene
are ineligible to become administrators of civic
body, such a policy can neither be said to create a
class based on intelligibie criteria nor can such .
classification be said to be unconnected with the
object sought to be achieved by the Act -
Constitution of India, 1950 —Art. 14 and Part IX.

Rajbala & Others v. State of Haryana &
Cthers .

HINDU SUCCESSION (AMENDMENT) ACT, 2005:
(1) (i) ss.6(1), 6(3), 6(5) — The Act will not have
retrospective operation.

(i) s.6(1), (5), proviso — Right of daughter of
coparcener in coparcenery properties — Held:
Rights under the amendment are applicable to
living daughters of living coparceners as on gth
September, 2005 irrespective of when such
daughters are born — Proviso to s.6(1) and s.6(5)
clearly intend to exclude the transactions referred
to therein which may have taken place prior to 20th
December, 2004 on which date the Bill was
introduced — Therefore, disposition or alienation
including partitions which may have taken place
before 20th December, 2004 as per law applicable



INCOME TAXACT, 1961 :
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prior to fhe said date to remain unaffected.

Prakash & Ors. v. Phulavati& Ors. ...

HYDERABAD (ABOLITION OF JAGIRS)

REGULATIONS, 1358 FASLI:
ss. 17 and 18. ’

(See under: Mutaton) ... |

Chapter XXC, s. 269UD -~ Compulsory pre-
emptive purchase ~Appellant no. 2 obtained land
on lease and entered into collaboration agreement
with a building company to develop and construct
a commercial complex on the said land — Builder
would retain 78 % of the developed area and
transfer 22 % to the share of appellant as
consideration — Submission of statement u/s.
269UC by appellant — Issuance of show cause
notice on ground of undervaluation of the property
— Order of compulsory pre-emptive purchase —
Held: Appellantis not an owner but only a lessee
of the land — It could not convey a title which it
does not possess itself — No clause in the
agreement purports to effect a transfer — Also in
consideration of the licence, the builder agreed that
the appellant would have a share of 22% in the
constructed area — Thus, the transaction cannot be
construed as a sale, lease or a licence, only
possessory rights have been granted to builder to

construct the building on the land — Authorities erred:

in holding that the consideration for the subject
property was understated in holding that appellant
transferred property to the extent of 78% tc builder
High Court failed to render a finding on the
relevance of comparable sale instances — Order
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passed by the High Court as also the order passed
by the appropriate authority u/s. 269UD (1) is set
aside.

Unitech Ltd. & Anr. v. Union of India & Anr. ...

INDUCTION FURNACE ANNUAL CAPACITY

DETERMINATION RULES, 1997:

r.3(2) — Annual capacity of production — Relevant
consideration — Held: Chartered Engineer
Certificate dealing with the sanctioned electrical
load for a furnace is a relevant consideration which
can be looked at in the absence of other factors
mentioned in r.3.

M/s. Shree Bhagwati Steel Rolling Mills v.
Commissioner of Central Excise & Anr ...

INFORMATION TECHNOLOGY ACT, 2000:

INJU

s. 66.
(See under: Constitution of India, 1950) ...

NCTION:

Suit for declaration of title and injunction -
Respondents-plaintiffs claiming to be owners of
land, filed suits for injunction against companies
raising constructions on the suit land — Case of
construction companies that they were authorised
to raise the constructions by the villagers claiming
to be owners of the land - Subsequently,
impleadment of appellants-defendants as parties
to the suits — Denial of title of the respondents by
the appeliants — Respondents allowed amendment
of the plaint to incorporate the relief of declaration
of title — Respondents’ case that suit land devolved

upen him through his grandfather and father —

992

332

498



{Ixix)

Appellants’ case that as per the mutation entries of
the years 1916 and 1927. the land was held by
respondent’s grandfather and thereafter by
respondent’s father on behalf of the villagers —
Dismissal of suits by trial court — However, first
appellate court and High Court decreed the suits
in favour of the respondents relying on the order by
the revenue authority that the mutation entries were
doubtful in view of certain interpolations or
overwritings in the said mutation entries — Held:
Mutation entries do not conclusively establish title
— Plea of the appellants that the title of the
respondent was found in their favour merely on the
basis of the mutation entries cannot be accepted —
Title of the respondent to land covered by survey
No.43, 49 and 54 is established — Said survey
numbers were mentioned against the mutation
entries - If the entry with regard to the land being
held on behalf of the villagers as made in the
mutation records are to be ignored, on account of
the findings recorded in the order of the revenue
authority, which were approved in the appeal
proceedings as being findings of fact recorded on
the basis of the evidence on record, the title ofthe
respondents to the suit land covered by the survey
Nos. is proved and established.

Vasant Balu Patil & Ors. v. Mohan Hirachand
Shah & Ors. '

.....

INTEREST: '
(See under: Central Excise Act, 1944) ...

INTERIM ORDER: _
Election petition — Power of District Court to pass
interim order in relation to action u/s. 22A of the



1994 Act.
(See under: A. P. Panchayat RajAct, 1994) ... 773

INTERPRETATION OF STATUTES:
(1) (i) Harmonious construction —Held: Normal rule
is to read the words of a statute in ordinary sense —
In case of apparent conflict, harmonious meaning
to advance the object'and intention of legislature
has to be given.

(i) Proviso — Significance of — Held: Normal rule is
that a provisc excepts something out of the
enactment which would otherwise be within the
purview of the enactment but if the text, context or
purpose so require a different rule may apply.

(iiiy Explanation — Significance of — Held: Is to
explain the meaning of words of the section but if
the language or purpose so require, the explanation
can be so interpreted.

Prakash & Ors. v. Phulavati & Ors. ... 579
INVESTIGATION:
(See under: Constitution of India, 1950) ... 498

JAMMU AND KASHMIR FOREST SERVICE
(GAZETTED) RECRUITMENT RULES, 1970:
(See under: Servicelaw) ... 810

JAMMU AND KASHMIR CIVIL SERVICES
(CLASSIFICATION, CONTROLAND APPEAL) RULES
1956:

r.34.
(See under: Delay/Laches) ... 285
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JUDICIAL REVIEW::

(1) Examination of constitutional validity of
legislation ~ Power of Supreme Court— Held: Itis
not permissible for the Court to declare a statute
unconstitutional on the ground of its arbitrariness —
.Courts do not examine the wisdom of legislative
choices unless the legislation is otherwise violative
of some specific provision of the Constitution.

Rajbala & Others v. State of Haryana '
& Others ‘ - ... 1106

(2) Public Service Commission — Decisions by —
Scope of interference — Held: In the instant case,
absence of plea of malafide and uniform
application of principles adopted by the
Commission — Not an appropriate case for
exercise of power of judicial review.

Sunil Kumar & QOrs. Etc. Etc. v. The Bihar Public
Service Commission & Qrs. Etc. Efc. ... 1070

KAR VIVAD SAMADHAN SCHEME (KVSS) (AS
INTRODUCED BY FINANCE BILL, 1998):
ss.87(m)(ii)(b) and 95(ii)(b) — Applicability of — On
the assessee in question — Assessee declared
value of goods on which import duty was payable,
by filing Bill of Entry — Customs authorities, by
making endorsement on the Billof Entry, demanded
additional duty under Customs Tariffs Act ad
valorem on CIF price and alsc on the basic and
auxiliary custom duty and landing charges on goods
imported by the assessee — Puring pendency of
the case, which was initiated by the assessee
challenging levy of additional duty on basic and
auxiliary custom duty and landing charges, KVSS
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was introduced — Assessee applied under the
scheme to settle tax arrears and withdrew the
pending case — Benefit of the Scheme denied by
the authorities, on the ground that his case was not
covered u/s.87(m)(ii)(b) and the scheme was not
applicable to the assessee as he was covered u/
s.95(ii)(b) — Writ petition challenging the order,
dismissed by High Court —Held: Declarant is
entitled to clainy benefit of the scheme where show
cause notice and notice of demand had been
issued — In the present case, the endorsement on
the Bill of Entries would constitute demand —
Therefore, the assessee in question was entitled
to benefit of the Scheme — Customs Tariff Act, 1975.

M/s. NRC Limited v. Union of India & Ors. ...

KARNATAKA EXCISE (MANUFACTURE AND
BOTTLING OF ARRACK) RULES, 1987: '
r. 17 — Fixation of price of rectified spirit — By
Government Order, State fixed the price of rectified
spirit uniformly at Rs.6/- per litre wherein captive
distilleries entitled to receive only Rs.5/- per litre,
and the balance Rs.1/- per litre receivable by the
State —Appellant supplied rectified spirit to various
parties and received the entire sum at the rate of
Rs.6/- per litre ~ Demand raised by the Excise
Department, being accorded at Rs.1/- per litre sold
by the appellant, — Challenge to, by the appellant —
Held: The State had clarified that it would permit
the appellant to sell rectified spirit at the common
fixed rate of Rs.6/- provided it transferred Rs.1/-
per litre to the State — If the appellant was serious
in questioning the legal capacity of the State to
recover the said Rs.1/- per litre, it perforce had to
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challenge the Government Order — Having failed to
do so it cannot, thereafter, challenge the Demand
which is predicted on the Government Order itself
— More so, the appellant had full knowledge of the
fact that it had been permitted to supply rectified
spirit to third parties on the condition that of the
general fixed price of Rs.6/- per litre, Rs.1/- per litre
- would have to be made over to the State. .

Sri Malaprabha Co-Op Sugar Factory Ltd. v. State
ofKarnataka&QOrs. .. 837

LANDACQUISITIONACT, 1894 :
(See under: Right To Fair Compensation And
Transparency In Land Acquisition, Rehabilitation :
- And ResettlementAct, 2013) ... 1096

LAND LAWS:
Conversion of Jagir Lands into.Government Lands
in Revenue records.

(See under; Mutationy . 702
LETTERS PATENT (OF ANDHRA PRADESH HIGH

COURT):

Clause 36. '

(See under: Code of Civil Procedure, 1908) ... 702 -

LIMITATION ACT, 1963:
ss. 3, 14, Schedule.
(See under: Electricity Act, 2003)" . 447

LIQUOR:
(See under: Karnataka Excise (Manufacture and
Bottling of Arrack) Rules, 1987) ... 837
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MERCY PETITION:

1993 Bombay bomb blasts — Petitioner convicted
and awarded death sentence — Mercy petition
rejected — Death warrant issued — Writ petition —
Legal justifiability of warrant for execution of
petitioner on 30.7.2013 assailed and direction
sought for stay of execution till disposal of writ
petition on the ground of not granting of 14 days’
time from the date of receipt of communication of
rejection of the mercy petition — Held: Almost 22
years have passed since 1993 when the incident
occurred — There was no error in the issue of the
death warrant — When the first mercy petition was
rejected on 11.04.2014, there was sufficient time
available to the petitioner to make arrangement for
his family members to meet him in prison and make
necessary worldly arrangements — The rejection of
the first mercy petition by the President of India
could have been assailed before Supreme Court,
but it was not done — It was not a case of such nature
where it could be said that legal remedy was denied
to the petitioner — The first mercy petition was
submitted by the brother of the petitioner, but the
facts clearly showed that he was aware of the same
— The present mercy petition was, therefore, not
preferred by the petitioner for the first time and,
therefore, 14 days’ time should not be granted.

" Yakub Abdul Razak Memon v. State of
Maharashtra and Anr. e

MOTOR VEHICLES ACT, 1988 :
(1) Fatal accident — Death occurred on account of
collusion between a tempo (on which the deceased
was travelling) and a car — Claim petition by the
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dependants of deceased against the driver, owner
and insurer of the car and the driver of the tempo -
Tribunal awarded compensation of Rs.5,81,000/-,
fastening the liability to pay the same on the driver
~ of the tempo, attributing him negligence — High
Court, in appeal by the driver of tempo, set aside
the award holding that the claimants had notset up
case of negligence against him —Held: Method and
manner of the accident and version of two
witnesses show that it was a case of composite
negligence — Both the drivers were joint tort-feasors
and thus liable to make payment of compensation
— Compensation- awarded by the Tribunal is
confirmed — It is open to claimants to recover the
entire amount from any of the respondents — It is
open to the respondents to settle thelr inter se
liability or per Khenyei case.

Kamlesh & Ors. v. Attar Singh & Ors. .....1022

(2) s.166 — Accident claim — Claimant, American
citizen met with an accident while he was in India
due to rash and negligent driving of Corporation
bus — He suffered injuries and after treatment
shifted to America by air under medical
supervision of doctors — Claim for compensation
— Commissioner appointed to visit America to
record the statements of 11 persons — Evidence
recorded by Commissioner — No objection taken
by Corperation regarding evidence recorded by
Commissioner of those persons also who were not
named in order — Tribunal awarded compensation
of Rs.1.25 crores including a sum on account of
Special damages in respect of medical expenses
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in USA borne by Medi-Cal — Corporation and
claimant both appealed before the High Court —
High Court deleted the amount under the head
Special damages — Held: There were evidence to

" the effect that the bus was driven rashly and
negligently — Therefore, the question of accident
being a result of contributory negligence would not
arise — High Court rightly observed that it is difficult
to keep a track as to whether the amount awarded
under head ‘Special damages’ would be paid over
to the Medi-Cal Department or not, and therefore,
the High Court was justified in disallowing
compensation under the said category -
However, the claimant is entitled to claim Rs. 10
lakhs for keeping an attendant for the rest of his
life — Fresh plea.

Rajasthan State Road Transport Corpn. v. Alexis
Sonier & Anr. _ ... 564

MUTATION:
Suit for correction and rectification of the record of
right — Alleging that the land in question illegally
shown as Government land = Held: All the
documentary evidence including the document of
title prove beyond doubt that the plaintiff was the
owner in possession of the suit land — Revenue
failed to show as to under which proceedings and
by what order the Revenue Records were changed
showing the land as Government land — Courts
below wrongly held that all jagir land became
Government land, without taking into consideration
relevant provisions of the Hyderabad (Abolition of
Jagirs) Regulations, 1358 Fasli ~ Hyderabad
(Abolition of Jagirs) Regulations, 1358 Fasli - ss.
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17 and 18 - Land Laws and Tenancy

Government of Andhra Pradesh Thr. Principal -
Secretary and Others v. Pratap Karan
And Others <. 702

NARCOTIC DRUGS AND PSYCHOTROPIC
SUBSTANCESACT, 1985:

s. 15 —Appellant-tractor driver in possessmn of
poppy husk — Prosecution — Acquittal by Sessions -
Judge since no other witness except ASI-PW-1 was
examined and his evidence was not trustworthy -
However, High Court set aside the acquittal and

_convicted the appeliant u/s.15 and sentenced to
rigorous imprisonment for twelve years — Held:
Prosecution, proved beyond reasonable doubt that
the accused being the driver of the tractor was in
‘conscious possession of bags of poppy huskin the
trolley attached to the tractor — High Court rightly
reversed the acquittal and convicted appellant u/
s.15 — However, sentence reduced from 12 years
to 10 years since appellant suffered a protracted
proceeding of about 25 years.

Baldev Singh v. State of Haryana ... 969

PANCHAYATS:
(1) (See under: Election Laws; Haryana Panchayatl
RajAct, 1994 [As Amended By Haryana Panchayati
Raj (Amendment) Act, 2015]; and Constitution of
India, 1950) . 1106

(2) (See under: Andhra Pradesh Panchayat RajAct,
1994) . _ e 173
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PENAL CODE, 1860 :

(1) ss.143, 147, 148, 504, 114, 323, 324 and 302
— Quarrel between the President of Village
Panchayat and accused over some road repair
work —Accused formed unlawful assembly, abused
and beat the deceased with dangerous weapons
resulting in his death — Conviction of accused no.1- -
10, however, acquittal of accused no.11 - In appeal,
the High Court acquitted accused no. 1-10 as also
upheld acquittal of accused no.11 —Interference with

"—Held: Evidence of the eye-witnesses was doubtful
- They were interested and partisan witnesses —
The only non-partisan and chance witness, turned
hostile - There was delay in lodging FIR as also
delay in sending the seized articles to FSL and in
writing the post-mortem report — There was non-
explanation of material irreqularities by the
prosecution — Thus, prosecution failed to prove its
case beyond reasonable doubt against accused
nos.1-10 —High Court was justified in doubting the
veracity of the prosecution case and the order of
acquittal does not suffer from the vice of perversity
— As against accused Nos.11 and 12, alibi is
sufficiently proved.

K.A. Kotrappa Reddy and Anr. v. Rayara .
“Manjunatha Reddy @ N.R. Manjunatha
& Ors.

(2) s.302 — Fatal injury on head — Conviction u/s.302
by courts below —Held: Evidence showed that the
accused-appellant gave single blow on the head
of the victim-deceased with full force which resulted
in his death — The act on part of the appellant is
covered by Part | of .304 — Therefore, conviction
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of appellant u/s.302 is set aside and he is convicted
u/s.304 Part | and sentenced to rigorous
imprisonment for a period of 10 years.

Ranjit Sarkar v. State of Tripura

(3) ss..302 r/w ss. 148 and 149 — Six accused —
Convicted by courts below and sentenced to life
imprisonment — Appeal to this court by five of the
accused — Held: Prosecution case is supported by
the evidence of the two eye-witneses which was
fully corroborated by other witnesses — Other
circumstances of the case read along with the
version of the eye-witnesses also sufficiently
establish that the occurrence took place as
deposed by the eye-witnesses — Hence, conviction
and sentence confirmed.

Narender Singh & Ors. V. State of Madhya
Pradesh

(4) ss. 302, 376(2)(f) and 201 — Murder and Rape

L. 792

. 867

—Allegation of commission of rape and murder of

a girlaged 12 years — Conviction ufs. 302 and death
sentence, conviction u/s. 376(2)(f) and
imprisonment for life and conviction u/s. 201 and
rigorous imprisonment for seven years — High Court
acquitted the accused since the prosecution failed
to prove the chain of circumstances to connect the
accused with the offence — Held : Case is based
purely on circumstantial evidence — High Court
rightly held that the links collected by the
prosecution have not at all been proved by any
cogent evidence and, thus, it is difficult to hold that

it was the accused who committed rape upon the
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deceased and thereafter killed her.

Ram Sunder Sen v. Narender @ Bode Singh
Patel ....898

(5) s. 381,
(See under: Code of Criminal Procedure, 1973).....424

(6) 55.406 and 420.

(See under: Code of Criminal Procedure,1973) .....1056

(7) ss. 498A and 304B alternatively u/s. 302.
(See under: Code of Criminal Procedure, 1973)..... 888

PLEA:
- Fresh plea.
(See under: Motor Vehicles Act, 1988)

POST OFFICE ACT, 1898:
s.52.

(See under: Code of Criminal Procedure,
1973)

PRECEDENT:
(See under: Constitution of India, 1950}

PREVENTION OF CORRUPTIONACT,1988:
$s.7,13(1)(d) riw 13(2) and 20 — Allegation of demand
and acceptance of bribe — Trap arranged — Recovery of
tainted notes from the accused — During trial, complainant
turned hostile = Courts below relying on the Panch
Witnesses and drawing presumption u/s.20 convicted
the accused — Held: There was no evidence to prove
that the accused made any demand — Mere recovery of
the tainted currency notes from the accused without proof
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of demand will not bring home the offence u/s.7 —In
absence of proof of demand, offence u/s.13(1)(d) is also
not established — Unless there is proof of demand, proof
of acceptance will not follow — Presumption u/s.20 can
be drawn only on proof of acceptance — Therefore, courts
below wrongly drew presumption u/s.20.

N. Sunkanna v. State of Andhra Pradesh ... 882

PROSPECTIVE OPERATION:
Held: An amendment of a substantive provision is
always prospective unless either expressly or by
necessary intendment it is retrospective — Even a
social legislation cannot be given retrospective
effect unless so provided for or so intended by the
legislature.

Prakash & Ors. v. Phulavati & Ors. ' . ... 579

PUBLIC INTEREST LITIGATION: |
(See under: Constitution of India, 1950) ... 607

PUNJAB NATIONAL BANK OFFICER EMPLOYEES
(DISCIPLINE AND APPEAL REGULATIONS),
1977:

(See under: Service Law) e 435

REFERENCE TO LARGER BENCH:
1993 Bombay Blast case. -
(See under: Supreme Court Rules, 2013) ... 655

RENT CONTROLAND EVICTION:
(Uttar Pradesh Urban Buildings (Regulation of Letting,
Rent and Evicticn) Act, 1972) e 798
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REPEAL:

Omission is a form of repeal — A repeal would

include a repeal by way of an express omission —

A conjoint reading of the three expressions

“delete”, “omit”, and “repeal”, shows that “delete”
and “omit” are used interchangeably, so that when

the expression “repeal’ refers to “delete” it would

necessarily take within its ken an omission as well

— General Clauses Act, 1897 —s.6.

M/s. Shree Bhagwati Steel Rolling Mills v.
Commissioner of Central Excise & Anr. v 332

REVIEW:

(1) Review petition — Non-grant of ad-interim relief
u/s. 9A(2) CPC (MaharashtraAmendment) by this
Court - Review sought to a limited extent — Held:
The petitioners had taken out Notice of Motion
seeking interim reliefs before the Single Judge of
the High Court and the same was rejected — In
appeal, the Division Bench upheld the said order
since the Notice of Motion was still pending
consideration—Thus, in the facts and circumstances
of the case, no reason to pass an ad-interim order

- as prayed for by the applicants — However, liberty
given to the petitioners to move their Notice of
Motion which is pending consideration by the High
Court — Thus, the Review petition and the
interlocutory application disposed of as also no
merit in the application and also the prayer made
for initiating proceedings under the provisions of
ss. 195 and 340 CPC — Code of Civil Procedure,
1908 —s. 9A(2).

Razia Amirali Shroff and Others v. M/s Nishuvi
Corporation ahd Others
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(2) Scope of — Wit petition ~ Plea of undue delay
taken by the respondents — Single Judge of High
Court decided the case without adverting to the
plea of delay — In writ appeal also plea of delay/
laches specifically taken, not adverted to — Review
petition rejected on the ground that the parameters
of review not attracted — Held: Single Judge as well
as Division Bench failed to address the issue of
delay/laches despite such stance was eloquently

put forth — As the principal stand of the respondent

was not addressed to, it was a palpable error —
The order required review for the purpose of
consideration of the impact of delay and laches in
preferring the writ petition. ‘

(Also see under: Delay/laches)

State of Jammu & Kashmir v. R.K. Zalpuri and

Others

(3) (See under: Supreme Court Rules, 2013)

RIGHT TO FAIR - COMPENSATION AND

TRANSPARENCY IN LAND ACQUISITION,
REHABILITATION AND RESETTLEMENT ACT,
2013:

s.24(2) — Compensation was neither paid to the
land owners nor was it deposited in-the reference
court — Therefore, compulsory acquisition of the
appellant’s fand under the Land Acquisition Act,
1894 lapses in view of the provisions of s.24(2) of
the Act of 2013 — Land Acquisition Act, 1894.

The Working Friends Cooperative House Building
Sociely Lid. v. The State of Punjab & Ors.
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5 & EXCHANGE BOARD OF INDIA
L(Jg%ggi( BROKERS AND SUB-BROKERS)
REGULATIONS, 1992 o
Reg 10(1) read with Schedule Ill = Fee continuity
benefit — Entitlement — Parent company
incorporated a subsidiary company (company
limited by guarantee) and got membership of
Bombay stock exchange but failed to get
membership of National Stock Exchange — To

‘overcome this, the parent company incorporated

another subsidiary company-appellant company,

- (company limited by stocks) — Said company

- appellant and the parent.compan

“to. on the ground that-appellant entitled to fee

. VSE Stock Service‘s Ltd. v. S.E, B;-"I}':‘*& Anr.

obtained membership of NSE but SEBI refused to
grant recognition since only one subsidiary could
claim registration as a broker — Subsequently, to
operate on NSE, earlier subsidiary company -
-amalgamated with the appellant company =
Payment of provisional fee liability by appellant ...~
However, demand of final fee by SEBI— Challenge

continuity benefit in terms of circular of SEBI —
Rejection of claim by tribunal — On appeal, held::
Compulsion of the appellant was a business:
compulsion to do business as a broker with NSE =
Such a situation cannot be treated as a compulsion.
of taw for amalgamation — Only because the:’"
_ ny subsequently (.
decided and opted to do business as a broker with - -
NSE, they chose the path of amalgamation — They '
could have as well chose e
the earlier subsidia
passed by the tribun

LA

nthe path of winding up of -,

'y company — Thus, order- -
alupheld,
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(booas)

SENTENC E/SENTENCING:

(1) Bombay bomb blasts 1993 — Convictiod and
death sentence ~ Stay of execution of death
sentence sought by writ petitioner — Plea of
petitioner that there was procedural violation
inasmuch as the TADA court on 30.04.2015 had
issued death warrant directing execution on
30.7.2015 while the curative petition was yetto be
filed ~ TADA court granted 90 days yet the petitioner
was served only on 13.07.2015 which suffers from
incurable procedural illegality and warrants
quashment of death warrant — Held: In this case,
after the warrant was issued, though it was served
on the petitioner on 13.07.2015, yet he had filed

~ the curative petition on 22.05.2015 and, therefore,

he cannot take the plea that he had not availed the
legal remedies — Curative petition was dismissed
on 21.07.2015— Petitioner had availed series of
opportunities to assail the conviction and was
offered ten days when the review petition was heard

~ The brother of the petitioner had submitted the

‘mercy petition to the President of India ~ Petitioner

. was absolutely in knowledge of the same —He was
- duly informed about the rejection of mercy petition

Fr

~ on 11.04.2014 ~ Thus issuance of death warrant .

was in order.

Yakub Abduf Razak Memon v. State of
Maharashtra, Thr. The secretary, Home
Department and Ors. R 661

(2) Uphaar cinema case — Negligence of A 1 and A
2-owners of cinema resulting in death of 59 people
~Conviction of accused for offences punishable u/
S 304A read with s. 36 and ss. 337 and 338 r/ws.
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36 IPC — As regards sentencing of the accused,
direction issued that accused to be sentenced to
undergo rigorous imprisonment for two years —
However, in view of the advanced age of the
accused and other peculiar facts and
circumstances, on payment of Rs. 30 crores each
by the accused within three months, sentence to
be reduced to the period already undergone — Said
amount would be used on welfare schemes.

Sushil Ansal v. State Through CBI e 769

(3) Uphaar cinema case — Negligence of owners
of cinema, Divisional Fire Officer-A 15 and others
resulting in death of 59 people — Conviction of A15
for offences punishable u/s. 304A read with s. 36
and ss. 337 and 338 r/w s. 36 IPC - As regards
sentencing of the accused, direction issued that
accused to be sentenced to undergo rigorous
imprisonment for one year - However, in view of
the advanced age of the accused, the diseases
from which he is suffering and other peculiar facts
and circumstances, on payment of Rs. 10 lakhs
within three months, sentence to be reduced to the
period already undergone — Said amount would be
used on welfare schemes.

Harsarup Panwar v State of Delhi Through CBI ..... 771

SERVICE LAW:
(1) Appointment/ Recruitment/ Selection

(i) Appointment - Post of District government
counsel.
(See under: Code of Criminal Procedure, 1973) ..... 627
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(i) Appointment — Post of Range Officer (Forest) —

Minimum qualification prescribed in the Rules for

applying to the post of J & K Forest Service Range
Officers Grade-l was “B.Sc. (Forestry) orequivalent
from any University recognized by ICAR”" —
Eligibility of appellant candidate who completed
B.Sc. with forestry as one of the major subjects from
Garhwal University and also completed
M.Sc.(Forestry) from same University — Held: He
is eligible for appointment to the post of Range
Officer (Forest) - J & K Forest Service (Gazetted)
Recruitment Rules, 1970.

Parvaiz Ahmad Parry v. State of Jammu

& Kashmir .

(2) Competitive Examination — Whether the Court
n Sanjay Singh case had laid down any principle
or direction regarding the methodology that has to
be adopted by the Commissicn while assessing
the answer-scripts of the candidates in a public

examination and specifically whether any such

principle or direction has been laid down governing
public examinations involving different subjects in
which the candidates are to be tested — Held: The
decision, in Sanjay Singh case, has to be
understood to be confined to the facts of the case,
rendered upon a consideration of the relevant
Service Rules prescribing a particular syllabus.

Sunil Kumar & Ors. Etc. Efc. v. The Bihar Public
Service Commission & Ors. E{c. Ete. ...

(3) Dismisal/ Termination
(i) Dismissal — Transfer of official (Assistant
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General Manager) of one Bank to another Bank,
on amalgamation of the two Banks — Transferred
official was placed as a Scale Il officer in the
transferee Bank - Initiation of departmental
proceedings against the official by the transferee
Bank — Charge-sheet issued by the Assistant

General Manager of the transferee Bank -

Subsequently dismissal from service — Dismissal
whether vitiated — Held: Charge-sheet was issued
as per the rules and regulation of the transferee
Bank and the same would be applicable to the
transferred official — Transferee Bank was justified
in initiating disciplinary proceedings in respect of
alleged irregular transaction because the erstwhile
Bank could not take any decision in respect of the
alleged irregularity, due to amalgamation of the
Banks — Thus, the dismissal order was not vitiated
-~ Punjab National Bank Officer Employees
(Discipline and Appeal Regulations), 1977.

Jagdish Lal Gambhir v Punjab National Bank
& Ors. L

(i) Dismissal.
(See under: Delay/Laches)y ...

(4) Promotion. :
(See under: Contemptof Court) ...

(5) Regularisation of service of appellant-teacher
— Claim for — Payment of salary stopped after 10
years of continuous service — On writ petition, High
Court directing release of salary to her and
thereafter she continued in service and crossed
efficiency bar twice — After few years authorities
stopped payment to appellant along with other 192
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&

teachers on the ground that her name appeared in
the list of terminated teachers — Writ petition by
appellant seeking continuance in service — Held:
Appellant was never terminated from service nor
any such order was served upon her —Authorities
without going through relevant records prepared list
of 193 teachers and included the name of the
appellant for terminating services — Mere passing
of an order of termination would not be effective
unless it is communicated to the employee
concerned — In the background of the facts of this
case, particularly, the continued service of the
appellant for the last 25 years, the order passed by
the High Court not sustained in law — Appellant
entitled to continue in service and to all arrears of
salary in accordance with law.

Dulu Devi v. State of Assam and Others ... 961

SUCCESSION: .
Right of daughter in coparcenery properties.
(See under: Hindu Succession (Amendment) Act,

2005) 579

SUPREME COURT RULES, 1966 :
(1) O. XVHI r.5 — Application under — Against the
order of Registrar (J-1l) of Supreme Court, refusing
to register the application for clarification/
interpretation of the order dated 21.4.2009 passed
by Supreme Court— Propriety of - Held: Only those
issues can be given up by a party-which are the
subject matter of lis before the Court — The issue
for adjudication before this Court was whether, the
applicant was entitled to claim mesne profit for the
balance amount i.e.Rs.170/- p.m. and not for his
entitlement to the entire mesne profit— The order
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dated 21.4.2009 could not have been construed
so as to deprive the applicant to claim mesne profit
@ Rs.30/- p.m. as the same was already
adjudicated upon and that was not challenged by
the respondents ~Therefore, what was given up by
the applicant was claim for the balance mesne profit
of Rs.170/- p.m. and not for his entitlement for the
entire mesne profit — Executing Court directed to
decide the execution petition.

Sant Ramv. Dhan Kaur & Ors. ...
(2) 0. XVIilIr.5; O. X .3 and 4 — Curative petition -
Acquisition of land for the benefit of HSIIDC —
Applicants are beneficiaries of the acquisition of
land who entered into agreement with HSIIDC which
allots plots to its members for valuable
consideration —~ Compensation enhanced by High
Court based on the sale deed executed by two
private companies — Supreme Court upheld the
same - Applicant filed curative petiticn on the
ground that these sale deeds were not genuine and
therefore were wrongly relied upon — Curative
.petition was found not maintainable by Registry —
Meanwhile HSHDC filed a review petition before
Supreme Court which was also dismissed —
Applicant filed instant second curative petition which
was also found to be not maintainable — Registry
refused to list it on the ground of non filing of review
petition prior to the curative petition — Held:
Applicant was throughout aware of the ongoing
proceedings before the Court, yet it did not take
any action towards getting itself impleaded as a
party in the proceedings — The documents and the
grounds it is seeking before this Court to ventilate
were aiready heard and analysed by this Court,
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which cannot be raked up again and again and yet
again by means of a Curative Petition — The
objections raised by the Registry were correctand
are upheld. B '

HS.ID.C.v. PranSukh&Ors. .. 861

SUPREME COURT RULES, 2013:

(1) Order XLVIII, Rules 4(1) and (2) — Curative
petition — 1993 Bombay bomb blasts — Conviction
and death sentence — Question in the instant writ
petition arose as to whether the curative petition
was decided in accordance with law — In view of
difference of opinion, matter referred to Three-
Judge Bench.

Yakub Abdul Razak Memon v. State of
Maharashtra, Thr. The secretary, Home
Department and Ors. . ...f,.‘655

(2) (i) Order XLVIll rule 4(1) and (2) — 1993 Bombay
bomb blasts — Conviction and death sentence -
Stay of execution of death sentence sought by writ
petitioner — Question whether curative petition was
decided by the Bench duly constituted as per the
rules — Held: The three senior-most Judges have
to be parties to the Bench and the Judges of the
“‘judgment complained of” are to be parties and if
they are not available, it is the prerogative of the
Chief Justice of India to inciude some other Judges;
however, if it is dealt with by three senior-most
Judges, as in this case by the Chief Justice of india
and two senior-most Judges, the order would not
become void. '

(i) Order XLVIN rule 4(1) and (2) — Judgment
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complained of - Held: Solely because the dismissal
of the review petition has been nomenclatured as
‘judgment’, it will not come within the ambit and
sweep of the concept of ‘judgment complained of .

(iti) Order | Rule 2(1)(k) — Whether the term ‘order’
which forms a part of the definition of ‘judgment’ as
stipulated under Order | Rule 2(1)(k) would mean
that the order in review or the judgment passed in
the main judgment — Heid: It is the principal
judgment/main judgment.

Yakub Abdul Razak Memon v. State of
Maharashtra, Thr. The secretary, Home
DepartmentandQrs. ..

TRADE MARKS ACT, 1999

s. 9(2) — Registration of trade mark — Refusal of -
Application for registration of word ‘RAMAYAN’ with
the device of crown in respett of incense sticks
(agarbatties) and perfumeries etc. by appellant —
Held: No person can claim the name of a holy or
religious book as a trade mark for his goods or
services marketed by him — Appellant did not
establish that the word “RAMAYAN” for which he
has applied the trade mark had acquired a
reputation of user in the market since many traders
were using the word “RAMAYAN" as a mark for the
similar products —Also, respondent was using the
artistic mark earlier in point of time to that of the
appellant.

Lal Babu Priyadarshi v. Amritpal Singh ...
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(UP GOVERNMENT) LEGAL REMEMBRANCE'S

MANUAL: .
(See under: Code of Criminal Procedure,
97y 627
and 653
UPHAAR CINEMA CASE: ,
(See under: Sentence / Sentencing) ... 169
and 771

URBAN DEVELOPMENT:
Petrol pump is a civil amenity.
(See under: Bangalore Development Authority Act, ‘
197%) L 818
UTTARAKHAND AGRICULTURAL PRODUCE

MARKETING (DEVELOPMENT . AND
REGULATION) (AMENDMENT) ACT, 2012:
s. 27(c)(iii) and (iv) — Constitutional validity —
Legislative competence of the State Government
of Uttarakhand to enact the said provisions — Held:
Primary object of any market legislation is to
ensure that the producer of the agricultural produce
gets a fair return — s. 27(c)(iii) is against the
scheme of the Act, as it seeks to levy market fee
and development cess even on those units which
merely bring agricultural produce from outside the
State into the market area for carrying out

- manufacturing — in that there is no sale or purchase

- of the product within the market area per se —s.
27(c)(ii} is struck down as the same was enacted
by the State Legislature without having the
legislative competence to do so — Order upholding
the validity of the amendment to s. 27(c)iii) is set
aside — Consequential action of issuing notice of
demand for payment of market fee and any other
orders passed against the appellants are quashed
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— However, s. 27(c)(iv) is upheld.

M/s Gujarat Ambuja Exports Ltd & Anr. v. State
of Uttarakhand & Ors.

UTTAR PRADESH URBAN BUILDINGS (REGULATION

OF LETTING, RENTAND EVICTION)YACT, 1972:
5.20(4) and its proviso — Eviction suit — Non-
payment of rent— Tenant deposited arrears of rent,
interest etc. in the court ~ Trial court passed eviction
decree — High Court set aside the eviction decree
on the ground that tenant was entitled to protection
provided u/sub-section (4) of s.20 as the properties
acquired by tenant were commercial - Held: A
building which can be used for residential as well
as commercial purposes cannot be said to be
excluded from the clutches of proviso to sub-section
(4), if built, or acquired in vacant state within limits
of the municipal area in which the house from which
eviction is sought by the landlord — Since building
in guestion was let out for residential-cum-
commercial purposes, the High Court erred in law
in reversing the eviction decree.

Samar Pal Singh v. Chitranfan Singh

WORDS AND PHRASES:

(1) ‘Literary’ — Meaning of, in the context of
CopyrightAct, 1957.

(Also see under: Code of Criminal Proceriure,
1973)

Krishika Lulla & Ors. v. Shyam Vithalrao Devkatta
& Anr. ‘ o

(2) Omission, delete and repeal — Meaning of —
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Discussed.

M/s. Shree Bhagwati Steel Roiling Mills v.
Commissioner of Central Excise & Anr. ... 332

(3) (i) ‘qualification’ and ‘disqualification’ — Meaning
of, in the context of Arts. 84, 173, 102 and 191 of
the Constitution of india, 1950.

(ii) ‘insolvent' — Meaning of, in the context of election
law.

Rajbala & Others v. State of Haryana &
Others : e 1106
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